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[Shri Hari Vishnu Kamath] 
House may sit on one day, either to-
morrow or Friday, 'instead of on all 
the three or four days, as long as is 
necessary. I believe, Sir, you will 
recall that in the Provisional Parlia-
ment we had a night session and the 
Minister of Parliamentary Affairs 
gave us a bu1fet dinner on the lawDl 
of Parliament House. That will be a 
happy event here in this session too. 
If we sit on one day even up to nine 
o'clock and a bu1fet dinner is provid-
ed by the Minister of Parliamentary 
Affairs, I am sure the House will wel-
come it. 

Shri Satya Narayan Sinha: We will 
have to sit till eight o'clock 'in the 
night. 

Mr. Speaker: The House can just 
modify the motion before it if it SO 

clesires. There is a suggestion that 
mstead Of sitting one hour more 
every day after five o'clock we might 
lit all the three hours on one day. 
Probably it wil be difficult to main-
tain the quorum 

Shri Bari VIshnu Kamath: If there 
is a dinner? 

Mr. Speaker: Shri Kamath may 
have that temptation of dinner, others 
might not have. 

Shri Bari Vishnu KaJDath: Is he 
willing to give a dinner? In the Pro-
visional Parliament he did give. 

Mr. Speaker: That, probably, he 
could have discused privately with 
him. 

Shri Bari Vishnu Kamath: He is 
agreeable. 

. Shri B. P. Chatterjee (Nabadwip): 
At no time we have had any quorum 
yet. 
. Mr. Speaker: I shall now put the 
motion to the vote of the House. The 
question is: 

"That this House agrees with 
the Second Report of the Business 

Adivisory Committee presented to 
the House on the 11th June, 1962." 

The motion was adopted. 

12.54 hrs. 

DEMANDS FOR GRANTS-contd. 
MINISTRY OF FINANc.-contd. 

Mr. Speaker: The House will now 
take up further discussion on the 
Demands for Grants under the con-
trOl of the Ministry of Finance. Out of 
9 hours, 4 hours have been taken up 
and 5 hours remain. But at five o'cuock 
we have to applly the guillotine. 

Shri U. M. Trivedi (Mandsaur): 
If five hours are left, then the guillo-
tine will be at six o'clock. 

Mr. Speaker: Under the rules we 
have to apply it at five o'cuock and. 
therefore, that time ;hall have to be 
cut there. Let us proceed now-Shri 
Dhebar-

Shri U. N. Dhebar (Rajkot): Mr. 
~peaker, Sir, it was not my intention 
to trouble you and the House, but I 
have been noticing in a section of the 
Press. a certain kind of criticism 
following the statement the Finance 
'Minister was illeased to make on the 
question· of foreign exchange. I in a 
democracy, do realhe that everybody 
Jias got the right and the privilege to 
criticise howsoever one likes anything 
coming .from the Government or .the 
other side but I felt that I should re-
~nd the. House of certain circucstan-
ces. 

.In the first place. we· Imist. realise 
that po country in the w«;lrld has r!lised 
itself economically without foreign as-
sistance and India can be no exception 
to it. It is not the fault 6f the Finance 
Ministry of the Government of India 
or even tilE!'Government of India that 
it is trying to secure from outside aid 
and assistance to the ben possible 
extent. On the contrary, it doing 
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something which it has been called 
.upon to. do. by the Hause repeatedly 
in the last ten years. 

Secandly, it would nat be quite fair 
to charge the Gavernment of India ar 
the Finance Ministry of asking far 
heavy sums in the nature af fareign 
assistance fram other cuuntries ance 
'this House has sanctianed ar appraved 
the Third Five Year Plan. The Third 
'Five Year Plan itself, Sir, cantains the 
demand that tre country will have to. 
make far fareign assistance from aut-
side, It is nat that the Government 
of India has not taken thi3 House into 
confidence. Simply because same 
difficulties have arisen. for a section af 
the House to. turn round and say that 
the Finance Ministry ar the Govern-
ment of India is exceeding the limits. 
I think, is not fair. As a matter of 
fact, if yau will remeber, when we 
discussed the Third Five Year Plan 
here there was a camplaint that the 
Finance Minister was not gaing as far 
as he shauld. A section of the House 
fe I tat that time that we should go 
even beyond Rs, 12,000 crores. I 
would beg therefore of the Members 
of the Ho{.,e, in the' interest af crea-
ting a responsible climate, nat to blow 
hot and COld. 

Ultimately, here is a Plan appraved 
by the House, to. which the House has 
given its seal of appraval after the 
fullest deliberatian. Let it not be said 
of us that in, 1960 when we ,discussed 
this Plan ar the o.utline of the Plan 
we did it light-heartedly, As a matter 
of fact as I have been following the 
debate'in the Hou-e on the Demands 
relating to the various Ministries, calls 
llre still coming farth unceasingly fram 
every' side of the House and there is 
an insistence that enough is not being 
done, I think in it ~tage or a Condition 
like this, where the country is nearing 
the hump period ,of its development, 
We should instead of weakening the 
hands of those who are carrying the 
responsibility try to strengthen their 
bands.' 

One mare consideration r' would like 
'to place befare the Hause. and it is this . 
The present crisis is nat a crisis af the 
making of a Minister ar a Ministry or 
the Government. It is inherent in a 
developing economy. Thase who will 
remember the secand year of the 
Second Five Year Plan will recallect 
that in that year also we were faced 
with a similar cantingency. The Hause 
should react differently in my humble 
apinion. It should try to. ,trengthen 
the hands af the Government. It 
should try to lend its fullest suppart 
to. the Government so. that the Gav-
ernment can fulfil its commitments to 
the natian. 

13 hrs . 

At this stage I would like to. make a 
couple of remarks about the attitude 
of the powers fram autside that are 
helping us. We are grateful' for an 
that they have dane and are doing for 
us. India is grateful to. them. India 
is trying its best to hanaur those 
'commitments difficult as those cam-
mitments are. Some af the agreements 
of callabaratian may nat be fram he 
point af view af India's interest so 
econnomical but situated as we are, 
we are trying our best to hono>lr 
them. I do. not think we have so. far 
failed in discharging any af aur com-
mitments, either internally ar exter, 
nally, India considers her plighted 
'word as ,sacred and India will try to 
honour it to the best o.f 'her a'bility: 
But if the peaple outside feel that we 
~an do. anything' mare than, this, 'may I 
say in all humility, India cannot do it. 
lndia can discharge her obligatian, be-
'cause 'she cansiders, tliase, obligations 
as sacred but India "an under no. cir-
cuinsianc~s barter her prestige or her 
repi!tation: her' dignity, orher 'honour, 
her liberty o.r her freedom. I do not 
me<J,n to suggest that the reSponsible 
'amongst the people outside 'look' _ at 
these ,questions from that angle. But 
sornehow or other i reel that there is 
an element inSide those countries 
\vhlcb are helping Us, which think 
that it is time when India can be 
pressed into submission. We would 
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[Shrl u. N. Dhebar] 
r~u~st them h~bly'not to be car-
ried away by that thought. India does 
not want to offend anybody. India 
does not want to irriate anybody. 
India wants to honour her commit-
ments. But India does not w.ant to 
give in on this issue. We have not 
accepted any help 'With strings atta-
ched. aOd we do not want to succUmb 
to it now. 

Having said this, I would like to 
deal with the question of foreign ex-
change, There· are three conditWns to 
discharge this obligation. One i; hard 
work by the nation. Our labours must 
mature our expectations. I do not 
rnean to say that the country is not 
working, but hard, harder work is still 
i:alled for. Deficiency in labour will 
mean deficiency in. wherewithals for 
livelihood in this country situated a, 
we are. 

'!'he second point that I wOl,lid like 
to make is that export· promotion first-
ly implies' availability of surpluses; 
secondly, channels to collect those 
surpluses and, ~dly. the capacity to 
comtlete in fo~eign mauets, I think 
in all these three directions there is 
deficiency in this cOUntry. Deficiency 
in surpluses is understalldable bec~se 
ours h an underdeveloped economy, 
but so far as channels for collecting 
the surolus. whatever, t}ley a.re, .;poe 
co.ncerned. we have not ·Still been able 
to organise them. As regards COrn-
petinJ[ in the foreiin markets, we are 
lagging behind. One reasOn for it 
is-I would come to the point that I 
have beim haIping IIPOn time and 
spin-the level of our-alJ'arian.econo-
~omy .. In an.aerarian countly un-
cononlici :uncultUl'e is a «i\"8Jt not only 
In relation to the. develQpJlumtof the 
~my itself but, .also in. relatiOn' to 
providini . those ~l\llleS. 110-
ecQI1oqqi;c )lgrjc\llture. means .un~ 
productiQUS; unecenaroic p~v.ctiOD 
DJeIUIS lborWles, shottaaes, . .mean hiJlh 
.pticaa; high prices bUlricultural COUl-
~ IIIoIIIID lucAll8city' to . c:aiJlplete 
iUle. a.i.ttsi!le-matbU. lri my opw,on' it 

is that which is coming in the way. 
Higher cost'in agricultural produetloa 
has resulted in Our country being 
priced out in foreign markets. There 
is hardly an agricultural commodity 
in this country which can compete 
favourably with any country in the 
world, The reason is plain. With the 
uneconomic agricultural conditions that 
prevail in the country how can YOll 
expect any economic prodution? First 
of all, there is the adverse land-man 
ratiO. then the uneconomic holdings, 
then the continuous fragmentatfon of 
land, . then the dependence on weather, 
paucity of water, traction power. 
manure, credit, good seeds, improved 
tools and: finally, antiquated practices 
in agriculture and lack of any village 
planning. Here is a Third Plan being 
sought to be worked out on the basis 
of unplanned village development. My 
humble opinion is that unless we caD 
correct this situation we shall have 
to face repeatedly this sort of cri ,is be_ 
cause it is only the agricultural sector-
that can provide those surpluses which 
are required .. No country in the world 
in its early stages of development has 
been able to fill U1l this bill of deve-
lopment sheerly· from industrial or-
manufactured articles. It has had U> 
rely upon agricultural surpluses; 
either they had a favourable land-
man ratio and therefore could find" 
tho-e surpluses or they had colonies 
at . their heels which could provide-
those . agricultural stDllluses. There-
fore I would submit humbly that in 
any schemes for the development of 
exports, we shall have to take note ot 
this' basic lacuna 'hi 'our eConomic set-
up. 

I know 8,Jl'ic:ulture b a State sub-
ject. I-.also know . that .. the Central 
llovenunent is ~g ·l1Iore of agri-
culture than the a.te Governrnents_ 
I ~ a ... hU come·.when the 
'State Goveioiun.ts have to lie made-eo.ruDnt of or _cIe .to. realise' .their 
r~ty in. the ~. I pave DC) 

doltbt m.1IIY mind that the _Plannin.-
Commission and the Government c4 
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India are trying their best to do it. 
But the' uftdue' empbasi;. that I notice 
in the States on industrialisation with-
ouf'bothering'ailOut'agticultural de~e
lopmeilt is leatfirtg ·to this iinbalance in 
the development of the country's 
economy.' 'Everywhere there is a craze 
for expansion of industries without 're-
gard . to the expansion of agricultural 
production. Repeatedly I conte before 
this House and submit this thing be-
cause I 'feel ·a stage has come in the 
country when we should realise that 
unless this base is strong nothing much 
can ·be secured out· of industrialisation. 
I am not pleading for the agricultu-
rists. I am pleading rather for the 
economY"Of the country. I think indus-
try in this country and, indeed, the 
solvency of this country and the dig-
nity and the honour of the country 
depend upon to what extent we are 
in a poSition to accelerate -the progress 
in, the field of agriculture.·It 'Was for 
this reason that r'troubled you. 

There are two more issues to which 
would like' to advert. One is avoid-

ance of taxes. A clandestine aVOidance 
to which reference 1> made off and on 
in this House and another is' the legal 
avoidance. And I would like to refer 
to legal avoidance. Somehow or 
other OUI- legislations are framed in a 
manner which leaves legal loop-holes 
and we are lI:ot 'in a position to' get all 
that country is entitled to. People 
can partition ·their estates ; people can 
divide; people' can separate, and there-
by escape taxation. In'no country'Of 
the world are fiscal legislation 1 pre-
pared in this manner' whiCh, while 
they try to collect as much as posSible 
fFom the peOple who 'have, leave these 
li:inds'Of' loap-holes."()perrly peopie 
indulge in' separatidns,'in' partition~. 
and'121e)i areact!epted by the Inceme-
tax' arta ·tlthe1"·1*Ixi.colJec~nt 'authOri-
ties 'wlthout any regard as to . the 
result of it on the country's ·resoutcea. 
All these moneys that pass into the 
hands' Of'tMR.members of the family 
er '·Ileac"""", . centlnue . to-· he under 
the umtroI- of the -peFSons wbo etrect 
1Ile ·separation "and-give' them away. 

Then, there is a Ql1estion about. 
foi-eien iM'estmen.ts by"Indian natieR- . 
also I ·do· not know ',w!wt efforts ·are· 
being made by -the Government to col_ 
lec! ·irlkrmation about the foreign' in- . 
ve .tments .by Indian nationals in fore-
ign countries. Repeatedly we come to· 
know that indivduals -connected with_ 
business houses. individuals who were· 
ex-Rulers are in possession of large· 
sums of rnoqey in foreign banks. I 
have no objection to their keep:ng 
them there. But is there any machi-
nery with the Government of India.; 
which is in a position to find out what 
is the extent of those resources? And 
I ieel that a stage has come-and this 
is my submis :ion to the Finance. Minis-· 
ter-a stage has come when he ·should 
get in touch· with those who are con-
nected with these business houses and' 
even the ex-Rulers who are supposed 
to have foreign balaneesand try to . 
irnpresl! . upon them the need, as ; 
rilltionals ·of . this country, to' help us. 
I'do not SIIggeet tor il moment that we . 
sheuld adept a coercive· approach. 
But an _al· to ·theni to rise' to the· 
oeeasion and help the country is ealled 
fol', in' myopiniOil,lIt this stage, 

We are going from one country to, 
another· for economic assistance of·a, 
crore here or a cOllple of crores there. 
We are told in· regard to the fat 
amounts lying in foreign banks that 
very .. Ii ttle can be done in -order to· 
persuade the nationals to give them .. 
over to the country. 

Finally, I would advert to the exa-· 
mmation of the expenditure· patterns . 
in the country, It is a poor country-
by any standards. And I.am . not 
thinking in terms of. austerity· stari-
dal'ds. but there is a ceiU~ beyond' 
which if the expenditures go, the)" 'set: 
bad' precedfilte& which ultin:uiieIy end' 
in a. cycle of reacti~and, the ~.' •.• 
living standards: /10 • up prematurely. 
I am not,epposed to the riaina stan-· 
danls .. :, . 

SIui KriIsIuIapal· SIqIa (Jale8llr): Is ~ 
tbere.aDy tim&-Iiinit.- for ~,Sir?· 
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. Mr. Speaker: Opposition Members 
5hould not object to the other parties 
taking their own time. The time is 
divided between the Congress and the 
Opposition. If a Member of the Con-
gress Party takes time, he takes it 

·out of the party's own time. 
Shri U. N. Dhebar: I will finish, Sir. 

I simply wanted to make this observa-
·tion. I feel a stage has come in the 
history of this country. as the Finance 
Minister observed the other day, when 
we thould try to balance the aeeds 
of the CO\llltry against the needs of 
-the individ·ual. At a moment like this 
I can a~stlre the' Finance Minister of 
the wholt'-hearted support of every 
right thinking Indian, not only in this 
house but outside especially the broad 
masses, whatever the difficulties they 

. may have to face. 

Shri . Umanatb (Pudukkottai): Sir, 
I wish to take this, oppOrtunity to 
draw the attention ef this House and 
of the Government to a major weak-
ne:s in our policy of planning and 

. development. I mean the attitude 
adopted to the question of develop-
ment of the markedly backward re-
gions situated with each State. 

Before Independence, as well as 
after Independence even within the 
general context of backwardness, there 
have been, and still there are, mar-
kedly backward regions within 
each State. The Native States 
that were ruled by the feudal 
Princes, barring a' very few excep-
tions, were much more backward than 
the markedly backward regions with-
in our States. After the merger of 
these Native . states with our adminls~ 
trative units, the area of these 
Jiiarke(liy Qackward regions further 
expanded, and it demanded a. pOlicy 

. PIt th~ part of the .Union Government 
as ,well as. of the' State Oovernments 
of placing these areas on a' special foot_ 
ing, requiring, ~pecial meas)lres for 
accelerated development.-' But it has 
been OUr bitter experience that' these 
areas have been not only uncere-
moniously neglected but have on the 
pth'er hand, conv:eniently bee~ .treated 
as the tax-gathering hinterland for 

the other regions within each State 
by the Governments concerned. 

The area irom which I come, name-
ly Pudukkottai and East Ramanatha-
puram, is quite illustrative of the re-
gions which I referred to within each 
State as wel! a, the attitude of the 
Government towards them. Puduk-
kottai has been an erstwhile Native 
State, and East Ramanathapuram simi-
larly has been a backward region with-
in the other administrative unit of our 
country. It can wel! be said that it 
is the 'Rayalaseema' of Tamilnad. If 
we take up the indu:tries, there have 
been four textile mills in the Puduk-
kottai area. The present positiOn is 
that two of them have gone into liqui-
dation, and the third mill is running 
two shifts instead of three. A point 
of attitude of Government became 
apparent, when one of the owners ap-
plied for permi3llion to' remove some 
of the spindles irom this backward 
area, the Textile Commissioner per-
mits the transfer of the spindJeage of 
an entire mill to another district 
where the ~pinldage had been more 
concentrated. That is the position of 
the industry, it is one of deteriorat;on 
from what it was. 

As far as the results of the geologi-
cal survey in this area are concerned, 
I put a questios, and the reply was 
that iron ore is found in thb area 
which reserves run into millions of 
tons with 24 to 40 per cent iron con-
tent. I asked "What about the ">C-
plitation?" Pat came the answer, ~'It 
is uneconomic". Then I vpnttlTPri ;n t ., 
the results· of. the hydrological ancl 
ground water investigation:;. I got 
the an,wer that .'so far a.s that 
.aspect was concerned they had 
tried two, wells .in. tbi> Area,; nlJe w .. 
giv,en up at the fifty-nintb feet due to 
poor' yield, and the other ,for want of 
.promising, acquifer., So that also is 
given up .. 

Finally; the, only way for'the people 
wfl!be something in agricu1ture. And 
what is - the 'position 'in' that area, in 
that respect? There are vast tracts of 
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land which are left uncultivated in 
that area. There is a fine system of 
tanks, connecting one with the other. 
But that has got to be fed by rain 
water which is very scarce in this 
area. If Q canal is constructed from 
the ,river Cauvery it will be of great 
help. With the completion of the 
Hogenakal dam project, definitely the 
question of water for irrigation can be 
put on a permanent footing. But dur--
ing certain months in the year, when 
there is more flow in the Cauvery, the 
surplus water can be diverted through 
that canal to the,e areas which will 
help when there is no chance of get-
ting water from other sources. But 
what is the attitude to this question 
as well? I understand that between 
1952 and 1957 even the Planning Com-
mission thought it worth while to ask 
for remarks from the State Govern-
ment about the constructiQn Of the 
canal. And the State Government's 
attitude is that "it is uneconomic, it 
does not give 5 per cent return". I 
come to minor irrigation schemes. The 
Engineers have recommended for 
minor irrigation schemes. There also 
execution has been held up and the 
simple eJOplanation is that they also 
do not give a 5 per cent return. This 
is also given up. I would like to 
know what Government expects of 
the people to do in these circum-
stances. On this question of 5 per 
cent return, I would like to state 
this. This is insisted upon in all these 
areas as though alI the State Govern-
ments are every scrpulous in collect-
ing a 5 per cent return on the pro-
jects in which they assess that a 5 
per cent return can be collected. It 
is not so. 

The Third Finance Commis:ion have 
remarked in par" 102: 

"As our observations above re-
late mainly to multi-<purrose 
river valley and other major ir-
rigation projects, we made a de-
tailed examination of their finan-
cial working. We were disap-
pointed to find that in a number 
of oases, the returns are insuffi-

cient to meet even the working 
eJOpenses and in the majority of' 
cases, insufficient to cover the ad-
ditional incidents of interest liabi-
lity. 

One of ·the rea"ons given is the- u'n-" 
willingneSs of the States to levy suit-
able water rates. I would like to-
know this. In the various States 
where they assess that 5 per cent can 
be collected, they recognise that it is' 
'liifficult to collect. When this is the 
position in areas where they assess 
that it can be, collected, where is the' 
moral and material justification for 
them to insist upon this 5 per cent 
return in scarcity areas which are 
there is every State. 

Summing up the total positio.n of 
these poor unfortunate people ip all 
the States in these markedly back-
ward regions wil be: industry uneco-
nomic; mining uneconomic; striking 
sources of water uneconomic; major 
irrigation uneconomic; minor irriga-
tion uneconomic. What is eco-
nomic. for the State and Union Gov-
ernment-? Tax collection is very eco-
nomic. Perpetuation of the back-
wardness of these areas iJ very very 
economic. This is a very dangeroWl 
position. 

This leads to the understanding 
among the people in all these areas 
in these States, that the ultimate result 
of merger of these native states with 
our units ha3 been, without any de-
velopmental activity in return, pay 
more taxes, pay, more prices and give' 
up certain advantages which they had. 
For example, on"the question of litiga-
tion, going to courts, they could go 
straight to Pudukkottai where they 
had got the appellate court. Now, they 
will have to go to Madra-, 250 miles 
aw,ay. On the question of representa-
tion to Ministers, they could go 
straight to Pudukkottai, a few miles, 
a few annas by bu,. Now, they have" 
to go to Madras to meet a Minister. 
More prices, more taxes and giving ult 
of certain advantages: this is how the 
people look ,upon the net result of tht:: 
merger. 
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[Shri Umanath] 
A politic!!l danger also is involved. 

In this demoralising contrast, the 
-people consider the ex-Rajas and ex-
Ranis as saviours. This is the politi-

• cal root of the phenomenon that we 
:see in--our country. It h on this de-
moralising contrast that- the ex-Rajas 

: and Ex-Ranis and communalists op-
erate upon, and get themselves elect-· 

• ed, come t9- this Parliament to oppose 
-planned. progress and development it-
self. Hence I submit, that the duty 

· of the Government towards the people 
demands immediate elimination of the 
backwardness of these pockets. Sim.i~ 
larly, planned development and pro-
gress of the country as a whol.e de-
mand 1 the immediate elimination of 
the baclowaroness of these regions. 

"Checking the growth of reaction also 
· demands, that the backwardness of 
these regions should be urgently eli-
-minated unles our Finance Minister 
'wants reactionary forces to buttress 
-his fight against those good men 'With-
in tiis own partY whom he called f~l
low wanderers of the Communist Party 
the otber day. This mean; that the 
Government must adopt a new policy. 
The whole thing must be raised to 
the policy level. It must adopt a 
policy which will treat these areas 
within each State a; a separate cate-
-gory for the purpose of develoPment, 
:placed on a priority list, requ1l'1ng. 
:special measures. This policy demands 
that the 5 per- cent return condition 
should be given up as far as these 
. areas are concerned. As a first step 
-,towards development in these areas,-
-I do not mean Pudukkottai alone, but 
.in similar areas in -all the States--the 
'Government must immediately under-
. take major irrigation and minor ir-
rigatiOn schemes. Special allotments 
must be made by the Union -Govern-
ment towards these 'pecial measures 
in these areas in each State and there 
must be a periodic check-up to find 
Whether the allotments are being based 
and deci3ions are being. carried out. 

. This policy, as far as Puduklrottai and 
East Ramanathapuram are concerned, 
-will require that the Union Govern-
:ment should again raise this que1tion 

of the Cauvery canal with the Shte 
Government, telling_ them that thi9 
5 per cent return will not be' insisted 
upon in view of its backwardness. 

The other question is with - regl\Td 
to levies on handlooms. This has 
been rai:ed from all quarters as well 
as in this House. The straight thing 
that appears will bl:, While on the 
one hand, on counts below 40, where 
there had been no levy so far. Now, 
l~ies have been enforced. On the 
other hand, on coarse mill cloth, 
levies which have been there are now 
reduced. The hon. Finance Minister _ .. 

Mr. Speaker: All this should be on 
the Finanee Bill and· not on the 
Demands of the Finance Ministry. 

8hri Umanath: Which one? 

Mr. Speaker: The topic that he is 
taking up. 

·Shri Umanath: Form/!rly I touch-
ed .. 

Mr. Speaker: Formerly, he was 
attributing all these things to the 
P.lann~ Commisaion and the Plan-
ning body. 

Sbri Umanath: Under the Finance 
Ministry's Grants, Planning and 
Development does come. 

Mr. Speaker: 1- admit and I did not 
raise any objection to Planning . 

Sbri Umanath: The Finance Minis-
ter has got to study the subjects that 
come under his Ministry. That is his 
look out . 

On the question of handloom3, 
below 40s there had been no levies 
and above 40s, on coarse mill made 
cloth, so far, there has been a levy. 
In this budget, we find the levy on 
mill_made coarse cloth has been 
reduced while on the yarn that was 
being supplied to handlooms, below 
40s, levies have been enforced. This 
gives a clear indication that the milIa 
will be placed at an advantage in the 
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struggle· a:gainst· handlooms. It is 
recopised by the Union Government 
that handloom is not in a position to 
SEnd on its own legs. That is why 
cess grants are being continued. In 
this context, I would request the hon. 
Finance Minister that the levy on 
yam which is being supplied to hand-
looms must be definitely taken «way. 

As regards processed handloom 
doth and other small Industries, we 
have submitted a memo on behalf of 
our group to the Finance Minister. 
We request that he looks into that 
and reduces or tskes away the levies 
wherever they are required as per the 
memorandum. 

'Then comes the question of upgrad-
ing of certain cities into A class or B 
class as far as payment to Central 
government employees is concerned. 

13.28 hra. 

IMR. DEPUTY-SPEAKER in the Chair]. 

Subsequent to the classification made 
by the Government as A and B, cer-
tain new developments have taken 
place as far as assessment of popula-
tion is concerned. This must be 
periodically reviewed and such of 
·the cities that would become entitled 
10 be classed as A class or B class 
must be classed as A class and B 
class promptly, without compelling 
an agitation over it. As far as the 
Madras city is concerned, the facts 
~re strong enough for classifying that 
dty as A class. Only recently, the 
Chief Minister of Madras has stated 
on the floor of the Assembly that this 
question Of classification of Madras 
city as A is being reconsidered by 
the State Government. The facts are 
so strong. When this is the position, 
I would like the Finance Ministry to 
take up this question and immediate_ 
ly take a decision upgrading Madras 
as ·an A class city. So also Madurai. 
'The population is over 5 lakhs. The 
Municipal administration In Madurai, 
for the past three years, has been 
'Consistently giving its assessment of 
the population as more than :I l!!kb. 

In its adm,inistration report. Still, it 
ilr not upgraded as a B class city. 
This question must be immediatelY 
considered by the Finance Ministry. 
On Madras being classed as an A class 
city, there is no question of part)" 
dif!erence at all, because, I find from 
the Resolutions of Private Members, 
a Resolution by an hon. Member from 
the Government side has given notice 
of a resolution, requesting that 
Madras be made an A class city. 
From that angle also, this must be 
expedited. 

Finally, come to the question 
relating to relations between the 
Union and the States. I would 
request the Government that a High 
power commission may be appointed 
to review the Union and States' 
financial relationships because, after 
the plan, certain changes have taken 
place in the liabilities of the States 
d~nitely. For example, if a central 
project is completed in a particular 
State, after its completion, expendi-
ture on its maintenance and other 
things are concerned, it becomes the 
liability of the State Governments. So 
many changes have taken place as 
far as the liabilities of the States are 
concerned. But, on the other hand, 
the resources also are getting reduced. 
So, the gap between resources and 
liabilities having widened, it is high 
time that a high-powered commission 
was appointed by Government, an 
independent commission to go into 
this question, review the financial 
relationship between the Union and 
the States and make due recommen-
dations for improving the position so 
far as the States' finances are con-
cerned. This recommendation has 
been made by the Third Finance 
Commission as well. 

So, Government must take all these 
things into consideration and appoint 
such a high-powered commission as 
early as possible. 

Mr. DePIIV_Speaker: Now, Shri 
Muthiah. 
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Sbri Muthiah (Tirunelveli): I gave 
my name for speaking on the Finance 
(No.2) Bill tomorrow, 13th June. 

Mr. Deputy-Speaker: The hon. 
Member· does not want to speak on 
the ,Demands for Grants of the 
Finance Ministry? ' 

Sbri Muthiah: No, Sir. 

ShriNath Pai (Rajapur): Tomorrow 
never. come$. ' 

Mr. Depuu-Speaker: Then, Shri-
mati Ganga DevL The hon. 
Member is absent. Now, Shri 'B. 
Verma. 

~~o..t (~) :~~T
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orc:l f~lIT ~ I 'f,~it,~ ~~ ~r f~ 
~ ~t~o it ~ viT crT m 
f~cr iiITcii <n:' ~r fu<t.Tf<.~ 
~T 'T>~ ;,: f"'Pi 'f.l[T lf1:JT '1fT : 

.. (1) the distribution of the net 
proceeds Of income-tax bet-
ween the Union and the 
States and. the allocation of 
the States' share among the 
States (vide articles 270 and 

. 280 (3) (a) of the Constitu-
tion) ; 

12) the alloca" -n of other divisi-
ble central taxes like. Union 
excise duties on specific com-
modities; and the distribution 
Of the Ret proceeds of addi-
tional excise duties on certain 
commodities levied in lieu ot 
sales tar, 

'{3) the principles which should 
govern the grants-in-aid of 
the revenues of the States out 
of the Consolidated Fund .<If 
India (Vide articles 280 (3) 
(b) read with article 275 of 
the Constitution); and 

'(4) the principles which should 
govern the distribution of: 

(a) the net proceeds of estate 
duty in respect of property 
other than argicultura1 land 
(vide article 269 of the 
Constitution); 'and 

(b) the fixed sum of Rs. 12' 5 
crores payable by the. rail-
ways in lieu Of the net pro-
ceeds of the tax on the 
rail\\Tay passenger fares .... 
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i[lf en!: or~) >n 'ffct crT 'fil1J ~ 'for 
'IT':rT m ~'I'!i1f !<m ~ mtl'il"r il ~ 
(!'Ii ~m 'liT merf1: orq:) f<fllT ~1fT 
(fiI' (Ai -U:IfT *' ~ fm ~~ 
~) ~T~:rT I 

~~ ~1'l"i!iT~!f ~r 
~I 

Shri Nath Pai: Having failed with 
all the shafts of facts and reasoning 
that I tried to usz against the armour 
of self-satisfaction which the Finance 
Minister traditionally wear3, I shall 
try to divert my attention, during the 
lew m:nute, that I have at my dis-
posal, to deal first with the Ministry 
of Planning. 

I should, however, like to begin by 
drawing attention to an aspect which 
has earlier been dealt with by Shri 
U. N. Dhebar. The economic cla'3si-
fication supplied to us ,by the Ministry 
of Finance says that there will be a 
deficit of the order of Rs. 886 crores 
and that out of this, as much as 46 
per cent wilI have to come in some 
form or other from foreign countries. 
If we add 10 per cent, which comes 
from the American deposits in this 
rountry, it means th3t 56 per 
cent of the deficit that we contemplate 
in the Third Five Yeu Plan will have 
to be met by the charity courtesy of 
foreign institutions and countries. 
This situation has deteriorated recent-
ly, One feels, in '3pite of professions 
to the contrary, that the whole ques-
tion of foreign aid is being vitiated by 
certain political considerations, and 
though we can depend upon a stub-
born resistance on the part of the 
Finance Minister that he will not bow 
down even under the pressure of 
economic stringency to persuade this 
country to adopt postures, temporary 
though they might be, to suit the 
whims or the long-term requirements 
of other countries, one should like to 
make certain things very very clear. 

I would not like to accuse other 
countries that directly pressure is 

boing u',ed by holding the carrot of 
aid or increased trade to compel this 
country to change its foreign policy. 
None-the-less, an impression becomes 
irresistable that the twin strings of 
trade and aid are being dangled right 
now in a manner which may have the 
objective of persuading India to 
abandon some Of the things we may 
be having in mind. It will be a very 
dangerous thing for a country to 
abandon its sovereignty, in a limited 
manner even, for financial gains, 
howsoever '3ubstantial they may be. 
And I here fully endorse the plea 
which 8hri Dhebar made that we will 
be prepared; it is not being very 
heroic or flourishing rhetoric when We 
say that it is far better to put up with 
all these stringencies and burdens 
which such a stout policy will imply, 
and impose these burdens on 
ourselves, 

Having said this, I have this to add, 
that this crisis is not something new. 
It has been visiting this country again 
and again. In 1958, we were con-
fronted with this crisis. What is the 
long-term policy that the Government 
are trying to evolve to meet this 
crisis? Number one-we shall have 
to accept that we will be needing 
foreign resources for a long time to 
come. There is nothing very humi-
liating about it, nothing very shame-
ful. If we want to reach-what is in 
technical jargon called take-oil' stage 
in as short a time as pos3ible, we shall 
have to see that the foundations of 
economy of this country, industriai 
economy, are built with maximum 
speed. This means that we shall have 
to depend for some time on import of 
capital goods. The temptation to cut 
down on these will have to be resist-
ed. Every time there is a crisis, the 
easy way is what can be called the 
negative approach cutting our 
imports. Of course there are imports 
of luxury goods which could be cut. I 
would say that they should be totally 
abolished. There is no time to give 
a list of such goods. There is not only 
smuggling of these goods but there is 
a very shrewd way employed to bring 
these goods into this country and into 
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[Shri Nath Pai] 
the open market, with, sometimes, the 
connivance and often with the appro-
val of Government. But that is not 
the main thing. The main thing is 
that this has cut into the barest 
figures that are necessary. We have 
for our development purposes esti-
mated this to be Rs. 2030 crores. The 
actual minimum as suggested in the 
Draft Plan was Rs. 1900 crores for 
maintenance of the Plan and a foreign 
exchange import Of Rs. 7M crores. I 
think it will be extremely dangerous 
if we try to cut into these essential 
imports. It is no use saying that this 
is the core of the Plan and the rest of 
the Plan can be financed indigenous-
ly. If we have the larger aspect of 
planning in mind certain indus-
tries will need to be financed 
both with capitai goods and 
raw material by our imports. 
If we today forego them, 
the burdens fol' tomorrow, far from 
being cut, will be enhanced. We will 
be, in that way, making our economy 
mOTe dependent. So, priority will 
have to be given and here I would 
make a suggestion. Instead of divi-
ding our economy into these two 
categories-basic and heavy 
industries; and other industries it 
may perhap3 be useful to try to divide 
our eConomy and industry into three 
categories. I know these categories 
will have to overla,p. None-the-Iess, 
effort should be made and perhaps 
there is an awakening of it in the 
minds of the Government as reflected 
by the creation Of a separate Ministry 
for International Trade. The cate-
gorisation that I have in mind is' 
basic industries, export industries and 
other industries. Even the export 
industry does not produce exclusively 
for export; part of it will have to be 
consumed at home and the categories 
may be overlapping. But unless this 
kind of orientation is given the 1<mg 
term difficulties Of the foreign 
exchange problem will never be met 
adequately and we shall have a sword 
hanging over our heads every third 
or the fourth year. The nation is 
taken by surprise when in very 
sombre terms the Finance Minister 

comes and tells the House that the 
foreign exchange position has become 
serious and that our sterling balances 
are standing at as low a figure as 
Rs. 100 crores. 

But at this stage, I would like to 
turn my attention to the working of 
the Plannin~ Commission. How does 
the Planning Commission function? Is 
it something coming from the blue 
that one day we find our foreign 
exchange position becoming very 
acute? Is it not something foresee-
able? Is it not something that can be 
calculated and estimated and ade-
quate protective measures adopted? I 
think the Planning Commission failed 
in its working. I have to say some-
thing which may sound a little unkind 
since I entertain the highest regard 
and respect for the Planning Minister 
and his new Deputy. I fully agree 
with the criticism that Professor D. R. 
Gadgil had to make about the work-
ing and the composition of the Plan-
ning Commission. The main func-
tions, set out in the 1950 resolution 
establishing the Planning Commission, 
were to assess resources, formulate a 
plan, determine priorities, appraise 
progress and make related recom-
mendations on policies and adminis-
tration. Now, so serious a student of 
our economic affairs as Professor 
D. R. Gadgil has this sad comment to 
make on the working Of the Planning 
Commission. He says: 

"An examination of the events 
since 1955 shows that barrinl( the-
oretical formulation ..... ." 

What a beautiful formulation it is! 
AnY'body can find anything in the theo-
retical literature produced by the 
Planning COmmiSSiOI.. If you are a 
traditionalist you can be satisfied; if 
you are a modemist you can be con-
tented; if you are a revivalist wanting 
to create the old ancient Ramarajya 
you will find material for it and if you 
want to create a socialist community. 
of course there is material for YOli. It 
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is an overall draft. Anybody can find 
his own satisfaction in the Plan. This 
is the kind of literature that is gene-
rally produced 8Ild nobody can quar-
rel with the kind of plan formulation 
because there is something for every-
body in that. 

Professor D. R. Gadgil says: 

"It failed to put together 
detailed and meaningful Plans 
after due technical and other exa-
minations. It did not produce ob-
jective criteria relating to composi-
tion of programmes, allocations, 
etc. It failed to produce annual 
plans with proper breakdowns and 
failed to watch the progress of 
the Plan even in its broadest ele-
ments; it tailed to advise insistent-
lyon right ,~licies being followed 
and ... 

this is worse. 

" .... at times even participated 
in the adoption of wrong and in-
appropriste ones." 

All along the line, there is failure. 
Why does it happen? We have some 
'If the cleverest economic minds in the 
country. But 1!lere is another reason. 
How do we proceed to compose the 
Planning Commission? I am sorry I 
.. hall have to say something sounding 
very harsh. The Planning Commission 
has become a recruiting gromd for 
faddists and favourites of the Govern-
ment. All kinds of people who have 
their favourite hobby horse to ride 
come and sell them to the Planning 
Commission. The State Chief Minis-
ters will come and whatever the 
national emergency or requirements or 
needs may be, they can pressurise the 
Planning Commission into adopting 
policies which they think essential tor 
perpetuation of the rule of their party 
in that particular region. Its correla-
tion with the economy as a whole is a 
secondary task. Its prestige value and 
Its vote catcbfilg value are the eonsi-

derations and it is to these continuous 
pressures to which the Planning Com-
mission is subjected. No wonder that 
it has not the necessary vision to see 
the foreign exchange position which 
forms as much as 33 per cent of the 
import component of all our require-
ments for the development of our eco·· 
nomy. It is not something coming 
suddenly. It can be worked out from 
day to day. The cushioning that was 
necessary can be provided instead of 
their coming with successful defen-
sive and protective measures like cut-
ting down foreign travels. Some of 
the things that Shri Morarjibhai Desai 
proceeds 'to do are well-intentioned 
but I am afraid judging from then-
results and applyip.g the criteria of 
their !hrits, they are not very bene-
ficial. I do not know if he knows one 
very interesting thing. It was in one 
locality in Bombay. I have been in 
a locality which perhaps he does not 
know. In every single house there 
were two pictures: one of Prime 
Minister Nehru and another ot Shri 
Morarjibhai Desai; he was at a cer-
tain· stage not very popular in Bombay. 
r hoPe he will agree. 

The MiDilster of FiDanee (Shri 
Morarji Desai): I do not agree. 

Shri Nath~: We were a little 
interested in finding out this burst of 
popularity in a particular locality. I 
made enquiries and this' is what the 
people said: ~r ~ ~, lfl! cit ~~ 
'It-ur ~ I 

I thought they were referring to 
Panditji but they showed me Shri 
Morarji Desai and said: rn ~ ~ 

iI'f(f ~~;;r ~ <it ~ I 
They were near the fisherman's 

locality and I thougnt that perhaps 
some sUbsidy was given or some con-
cession or something like that. But 
they said: no, no. lil cit ~~ i t 
Prohibition, which he has so enthu-
siastically imposed. on Bombay, had 
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('rea ted a new class which was the 
beneficiary of prohibi tion. Every 
house in that locality had perfected 
Ihe art of illicit distillation and there-
fore, they were enjoying a new pros-
perity during the Second PI-an period. 
I had seen this with my own eyes. I 
am saying this as a slight diversion so 
that this may not happen to the new 
ban on travel. Care must be taken 
to see that these permits do not become 
another commodity that is available on 
the market. Let Us put every restric-
tion. But these small palliatives are 
not going to bring relief. The malady 
is a deep seated one. What is it that 
we are going to do? Regarding our 
export trade, one has to study the 
report of the Mudaliar Committee. 

14 hrs. 

It seems to me a blue-p~int :tor the 
export trader without mue" regard for 
the vital interest of the '"lational eco-
nomy. There are all the privileges, all 
the rigbts, all the benefits to be given 
to the export trader, but what about 
the social and national obligations of 
the export trader? There is nowhere 
any insistence in the Mudaliar Com-
mittee's report that there are certain 
obligations which the export trader 
cannot escape. These will be quality, 
a reasonable degree of profit, a fair 
price on the mternational market and 
-very important-his readiness to 
remove that blot from which Indian 
exporters suffer today regarding the 
deceptive quality-that the sample 
specified never agrees with the bulle 
supply,--

Shri Barf Vishnu Kamath (Hydera-
bad): And shoddy goods. 

Shrf Nath Paf: ... and shoddy goods. 
The question was raised in the House--

Shri Harl Vishnu Kamath: Today. 

Shl'\ Nath Pal: Pre-shipment inspec-
tion. Will they agree? If they do not 
agree, what does the Finance Minis-
ter, who prides himseI-f on his readi-
ness to take even harsher measures 

when national interests justify, pro-
POSe to do? Will he be ready to use 
proper measures? I do not think fresh 
legislation will be necessary, but if we 
are to provide the incentive, we must 
consider one thing. Here, We call 
take a chapter from the experience of 
Japan which, confronted with many 
problems similar to ours, has this 
wisdom to show: all right. We need 
export and exports should be promot-
ed. But who is going to get the bene-
fit of this export trade? There are 
certain aspects on which we are going 
to differ. The Japanese insist that 
they create their own associations and 
societies and they were giving the 
licences to trade and also they were 
giving the import licences, so that 
what they lost On the international 
market by winning this foreign 
exchange for their country they alone 
could make gOOd in a reasonable 
manner by giving this import. This 
aspect will have to be followed in this 
manner. Mere steps like cutting 
down the foreign travel will not do. 
I do not know what part was con-
sumed in this, and whether in the 
long run a free country can go on 
with these restrictive measures. Of 
course, every single loophole 
should be very strongly, firmly and 
vigilantly plugged, and there we will 
go with you. But these measures are 
more sensational than serviceable in 
the long run, and the malady is much 
deeper. A remedy must be found 
and we must try to do it not only in 
a palliative manner to cure the 
malady but take more energetic and 
foreceful steps which we have been 
outlining. 

May I now say a few words about 
the Planning Commission which I had 
left earlier because I wanted to dtolll 
with the whole question of the export 
trade and the crisis that we are con-
fronted with today in the foreign ex-
change situation. I am sorry none of 
the Ministers concerned with Planning 
is present in the House. I would have 
delivered some home tmths to them. 
Yesterday, We heard Shri Hanuman-
thaiya saying, "since we have .bet!ll 
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retumed to power," that is, they have 
been returned to power-Hall is right 
with the world. Nothing whatever is 
wrong. How dare you talk about a 
crisis?" An even more shocking state-
ment came from an han. Member from 
the poor State of Maharashtra. He said 
the employment position has improved 
so well that he could not find a labour-
er for Rs. 3 a day. I would like to 
know where and when he made these 
enqUIries, probes, and came to 
these conclusions. I will delh'er 
them some home ·truths. Prof. 
Hardlal Singh, writing in the AICC 
Economic Weekly, says: 

"No real improvement in the 
standard of living of the people 
of this country has taken place in 
1he firs: decade of planned deve-
lopment." 

We do not know, of course, who he 
is, but then let us come to somebody 
else. I had earlier tried to focus the 
attention of the Minister on this point, 
bu: somehow he ignored it. This 
time I ex>,"" ~ be Finance Minister 
to reply to this. I am quoting from 
what his predecessor said-not his 
immediate predecessor but the one 
before-Shri C. D. Deshmukh He 
said on 17th December, 1952 in' the 
Lok Sabha that the per capita income 
in India shall be double in 20 years. 
We have been moving at mail's pace. 
The increa~e h~~ be~n 1- 58 jT} r~s~ect 
of the per capita inco!TIe. There ~s 
a 15 per cent deficit in the per capita 
income target in the Second Five 
Year Plan, and an eight per cent 
deficit in the national income increase. 

"l'he Minister never tires of telling us, 
when he wants to take credit lor 
these achievements under planned 
economy, that the per capita income 
has gone high by 21 to 22 per cent 
and the national income by 42 per 
cent, cOmpletely ignoring the target 
they set themselves to, what has been 
assumed and witat has been the result 
·In relation. This is one criterion in 
planning and though you make some 
1>regress, it is shuffling along and it 

is not marching towards the goal 
which we have set for ourselves. A 
variety of criteria, in judging plan·· 
ning, can be applied. One can be this, 
which I pointed out now. 

There is another thing we can see. 
Take for example this point. One 
reliable authrity, the ex-Governor 
of the Reserve Delllk, Shri Iengar, 
said that after all this, India will be 
among the poorest countries in the 
world even in 1975. After so many 
plans, that is after the completion of 
these five year plans, we will be like 
that. We see this because we never 
get a reply. The Minister says that 
we have been making progres>o I 
have given some facts. But there is 
one aspect to which I would Eke to 
get a reply from him. These figures 
tell us the fac~s. We never I ire of 
quo:ing. These figures tell us some 
poignant tragedies. Figures conceal 
tragedies. 

Recently, I was travelling from 
Kanpur to Delhi. I saw some scenes 
which like a nightmare kept haunting 
our minds-the scenes of life which 
an average Indian is having. As the 
train halted, we saw a grDUp of 
peasants lean-looking peasants. That 
they were peasants could be read on 
their faces. Since the train was going 
to st"P for 20 minutes, we had nothing 
to do and we kept watching the pano-
rama of life of our own countrymen. 
They squatted on the platform and 
took from one end of the turban 
something like gram; they put it in 
the thalis, and when they saw the 
waterman-the waterman ply their 
trade on the platform-they brought 
some water and mixed the gram 
flour with the water, and that was the 
lunch that those poor peasants were 
eating. We wanted to make sure 
whether they were peasants or they 
were beggars. They said, "~~ 

~!" "~ w t?" '~ ~ 'liT 
'ifRT ~." 

Yesterday we heard a story. And 
this is not the witole story of a 
.mall secllon. 
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The Deputy Minister of FIDance 
(ShrimaU Tarkeshwarl Sinha): The 
thing that they eat is very nutritious. 
(Interruption) . 

Shri Nath Pat: Then I would like 
that we emulate these men! Anyway, 
that is her experience. I would not 
be ungatlant to so charming a lady. 

Shri Tyagi (Dehra Dun): Those 
peasants must be Biharis. 

• Shri NathPai: I would like to assure 
the charming Deputy Minister that I 
also have experience--I do not want 
to be autobiographical-of having 
spent very considerable number of 
years in prison, and I know what 
bad food is. But willen I saw what 
these peasants were eating that day, I 
could not but think that I had perhaps 
some better food even in the British 
days. 

Shrimati Tarkeshwari Sinha: May 
I inform the hon. Member that in the 
eastern districts of Uttar Pradesh and 
in Bihar---especially in the districts of 
Motihari and Ohapra in Bihar-this is 
the usual food t!lat L'Iey C3 '. It ;s 
called sattu. They eat it not because 
of any scarcity but bec3use of the 
pleasure. 

Shri Nath Pai: Obviously, the same 
food produces dU'terent results on 
different constitutions. She seems to 
be speaking from personal experience. 
Obviously, she is a picture of health. 
If she sayS that the consumption of 
such food produces such health, I 
would recommend it to the nation. 
But I am afraid the normal effect of 
such food on the people is what I saw, 
namely, the lean. hungry-looking pea-
sants. 

Before S'he became Deputy Minister, 
me used to say this. 

Mr. Deputy-Speaker: The hon. 
Member's time is up. 

Shri Nath Pal: I will be concluding 
very briefly. May I draw her atten-
tion to the publication about the 8tlJte 

Of FOOd and Agriculture publisbed ~y 
the Food and Agriculture Orpnisa-
tion? She may spare some time by 
looking at page 166 of that publica-
tion, and if she does, she will be 
presumably startled by what they 
say, if she is so accustomed to the 
suffering of the people, the peasants 
of her State. If some figures can do. 
some magic. I wish to turn to page 
166, where she will find some com-
parison given by the FAO-the food 
supplies availa,ble for ihuman con-
sumption in selected countries. I do-
not go into tihe details. Let us take 
the poorest C()tlIltries in Europ!>--
Ireland, Portugal and Spain-and see 
the consumption of vegetables; not 
I uxuries, but such bare necessities like 
cereals, pulses and vegetables. How 
does her country stand? Then let her 
take the Latin American countries. 
Take the poorest countries and see 
how India compares with them, ancl 
then take Asia. How do we -stand! 
In all these matters we remain-I do 
not know, they do not like to listen 
to what I say, in which case I woulll 
not like to nlH'rate it-

Sh~i Mo~a-i; Des·i: Who s3'd I am 
not listening? 

Shri Nath Pai: Take these figures 
and compa-re the position. I say that 
barring Pakistan, where in two re~
peets there is some difference--I do 
not think you can set up Pakistan as 
a model or any competitor in this 
matter-the position is better in 
other countries. I have jotted down 
the figures and I will send them 
on h the Minister. This is not 
a PSP publication. It is ~uppli

ed by Parliament Library-a 
publica.tion by the FAO on the 
availabili ty and consumption of 
certain goods. I know he in his 
reply is likely to play this magic and 
say it has gone higher. "It used tG 
be 1,700 and now it is 1,900." Quite 
true. But compare the position and 
see ~ther it is a good standan! for 
the population. 

Sllloi Monrjl D-': Calories. 
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Shri Nath Pai: In calories also there 
haa been an improvement. 

One is pained to find, therefore, 
that after these 12 years of planned 
development in this country, the coun-
try remains where it was more or less 
when we apply these conswnption 
tests. In the meanwhile, of course, 
there is a class which has benefited. 
Once again, Prof. Lydal, writing in 
the Economic Weekly, not a very 
favourite journal of the Finance 
Minister, it seem.>-I refer to his 
assistant-says that the top I per 
cent of our population receive 10 
per cent of our income. The Finance 
Minister, in his reply to the budget 
debate, has said that proper illcen· 
tives must be provided. But I think 
1Ibe imperative policy which he has 
to pursue is not providing incentive 
to a sector of the community, but 
raising the standard of the whole 
country. Applying this test, where do 
we stand? When we had p:>inted out 
to him during the budget debate that 
a certain sector of the community has 
been the principal 'beneficiary of in-
dependence, freedom and planned 
economy, the hon. Finance Minister 
came forth and said that it is the 
policy of tlbe Government to provide 
proper incentives. I do not quarrel 
with his incentives, but what he is 
producing is being gradually and pr0-
gressively IIIPpropriated by a small 
sector of the community. 

I will substantiate my statement 
with figures, because he had raised 
that point with a flourish and at least 
those who support him were very 
much impressed how he had con-
vincingly thrashed us. Here i3 a 
counter set of figures. Prof. Lydal 
writes that the top 1 per cent of our 
population receive 10 per cent of the 
cream of our income, another 5 per 
eent receive 23 per cent of the income 
and 10 per cent of the population rE'-
ceive 34 per cent of the income. Not 
surely a very convincing proof of 
equal and fairer share. Not equal; r 
would not dare to dream of equal 
shares, but equitable and what is call-

ed a fairer share. We are far from 
this and that shows the degree to 
which we have fallen, as Prof. D. R 
Gadgil has pointed out. 

Finally, we must do something 
about the composition of the Planning 
Commission also. Planning is some-
thing like taking the whole nation to 
a war. It means imagination, courage-
and readiness to sacrifice and then 
alone readiness to impose austerities 
and sacrifices on others. The Prime 
Minister used to be the symhol of 
the youth of the country. But of 
late, one feels that he thinks that the 
only young men in the country are 
people belonging to his age group. 
Look at the composition of the Com-
mission from the age point of view 
and the qualification point of view. 
No aspersion is cast on any iI!dividual, 
but these matters do count. The 

Economic Advisory Council to the 
President of the United Sta'es, cont-
rolling the world's mightiest economy, 
consists of young men between 35 and 
45. Mr. David Granick's book points 
out that when the SoViet Union was 
implementing the m'ghty plan, the 
people who were directing the coun-
try's economy were technologists, 
technicians, statisticians and en-
gineers-not superannuated civil ser-
vants and unwanted pOliticians who 
cannot be accommodated anywhere 
else. 

Mr. Deputy-Speaker: The hon. 
Member's time is up. 

Shri Nath Pai: I hope this is not 
against that harsh criticism. 

In conclusion, may I say. that in 
regard to the composition, we have 
been trying to bring it to the notice 
of the HOUSe that new blood will 
have to be injected. I can make this 
criticism in a disinterested way, since 
we are not claimants to it. There-
fore, when I make the Dlea that a 
new vision will have to be aiven to 
the Planning Commission, it will be 
understood in its proper spirit. Ap-
plying these tests, may r say again, 
VeFy woefully aDd sadly, that thlt 
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[Shri Nath Pail 
Planning Commission should not b2 
allowed to degenerate into a l<ind of 
recruifng ground for sucn kind of 
faddists and favourites for whom the 
Government has no better use? When 
We do that, we will have the vision 
and means of combating the ~rises, 
to meet them half way and perhaps 
to defeat them. 

Shri Maniyangadan (Kottayam) : 
· Sir, I am grateful to you for giving 
me th' s opportunity. I support the 
demands for grants relating to this 

· Ministry. Finance Ministry in 't cru-
~ial Ministry and very important 
things dearng with the whole ad-
ministration have to be controlled by 
this Ministry. We are facmg a great 

· difficulty in the matter of foreign ex-
change. That matter has been re-
ferred to by several Members and 
hope that we will tide over th's diffi-
culty successfully. 

Last year, the Minister for Planning 
made a statement in this HOll~e that 
the peculiar feature regarding the 
Third Plan is not So much of new 
ideas, but the great stress that is 
being laid on implementation. I sub-
mit that it is not the achievement of 
financial targets that is so important, 
but the physical targets. There is no 
use in spending a lot of money, if we 
have not achieved the physical tar-
gets, that we have aimed at. I 
believe this point will be borne in 
mind. It has now to be looked into 
from a dillerent perspective. 

As it has been said by several Mem-
bers of this House, the questien is 
whether the problem of regional im-
balance has been met by the Planning 

. Commission through the implementa-
tion of the Plan. I may br;ng to the 
notice of the Minister certain figures. 

. The per capita income in industry in 
Kerala is only Rs. 124, as against the 
all-India average of Rs. li44. This 
shows the extent of industrial back-
wardness of Kerala State. When I 
refer to industry, I do not forget the 
importance of agriculture. But in a 
.developing ~opntry, industry also has 

to be given its importance. It is most 
Ldiculous to allow this disparity to 
continue. This industrial backward-
ness is becoming larger apd larger ~s 
We progress with the Plan. So, my 
submission is that industrialisat" 0>1 

must be an important and integral fea-
ture of the programmes of develop-
ment. Only by starting h~av.v and 
modern industries, can this problem 
be solved. 

When the question of !ocat'on of 
heavy industries comes, several factors 
are being taken into consideratioJl. I 
submit that the main consideration 
that should weigh with the author'ties 
concerned is the removal of di~parity
regional disparity. For that purpose, 
the economy of a particular project 
should not alone be the consideration. 
Here, reference was made to the pro-
jects called phyto-chemicals. It is said 
that of the four units, three have al-
ready been sanctioned ;iild they are 
progressing. but as regards the fourth. 
the economy of the project is still be-
Ing considered. Of courze. economy 
should be taken into consideration, 
but that should not be the 
only criterion. I may submit in 
this connection that there are other 
projects which are being contemplated 
in India and in regard to them, this 
great dillerence in industriaJ develop-
ment in dillerent regions of the COUlI-
try has to be given due consideration. 

Another matter that I wish to bring 
to the notice of the Ministry is regard-
ing taxation and the targets of addi-
tional revenues that are to he raisEd by 
States by means of taxation. In the 
Third Plan, different States have been 
asked to raise certain amounts by 
means of new taxation. In this con-
nection I would like to Sdy that when 
these targets are fixed the capacity of 
the States concerned to raise mr>re 
funds by taxation is a matter that must 
be looked into. Here again, as an il-
lustration I might refer to the State 
of Kerala. The per capi~a income of 
the State is far lower than the all-India 
average. But the per cl!pi.ta tax re· 
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venue-that is, the State tax aJone-
~f Kerala is Rs. 11.62 whereas the all-
India average is only Rs. 10.03. When 
the peT capita income 'lnd the pAr 
capita tax burden are taken togetheI 
we understand how far we can go in 
this line. My submission ,s that there 
.are certain areas 01' cel't:1~i1 Sta~(:s 

which have no avenues open for raIS-
ing new revenues by taxation. Over-
burdening the people of a particular 
.area is not conducive to the well-be-
.,ng of the country. I would, therefore. 
... ubmit that this is a matter which has 
10 be taken into consideration. 

Again, with regard to assistance to 
.-;tates I might bring to the notice of 
mis House certain facts. The States 
.are increasingly becoming dependent 
"m the Centre for execution of the 
schemes included in the F,ve Year 
.Plans. Here again, during the period 
1-4-1957 to 1.4.1961 the loan liability 
"f Kerala rOSe from Rs. 22.39 crores 
.10 Rs. 52.51 crores. The servicing of 
these loans alone involves a heavy 
burden on the State's finances. By 
the end of the Third Plan the burden 
will be much heavier and it is esti-
mated that it wili be about Rs. 7 
.crores to Rs. 8 crores. 

My submission is that the loans 
should be-I am not specifically re-
ferring to Kerala but to alI the 
States-classified into three cate-
gories: productive, partially produc-
tive and non_productive. In the case 

<of loans for projects which are un-
productive, my submission is that 
they should not be given as loans but 
they should be given as outright 
grants. I .'may, in this connection, 
point out one instance. The other 
day, in this House, mention was made 
regarding the damages caused due to 
sea erosion in Kerala. It has been 
estimated that a large port'on of the 
"oast has to be protected from sea 
erosion by raising sea walls and putt-
ing up groynes etc. It involves a 
1arge amount and the State is not 
in a position to meet all the expenses. 
The Centre has been good enough to 
give loans. Every year-it is an an-
DUa'! ;tn-ocess--portions of the 'coast 

is being eaten away by the sea. Th~ 
ravages due to sea erosion is very 
great. Several houses are being wash-
ed away every year. This is a 
national calamity. For purposes of 
flood relief I find that the Central 
Government is giving grants. My sub-
m .ssion i; that this sea erosion must 
be considered as a national calamity, 
and the Centre should give sufficient 
funds for meeting that by way of 
grants and they should not be treated 
as loans. If such loans, however easy 
the terms may be, are JPven, the 
States will find it very difficult to pay 
the interest. Therefore, may submis-
sion is that funds which are intended 
for unproductive projects must be 
given as outright grants and not as 
loans. Similarly, loans which are 
given for partially productive pro-
jects should be in terest-free loans . 
For other kinds of loans interest may 
be real sed. Then only the economy 
of the States couid be properly main_ 
tained. 

Again, with regard to the pattern of 
projects I want to m"nt'on one thing. 
The central assistance for P:an schemes 
is worked out according '0 specifi~ pat-
terns of assistance prescribed for in-
dividual schemes. Generally, the 
Planning Commiss!on or the concerned 
Union M'nistry formulates the pattern 
of assistance on the basis of model 
schemes applicable to all the States. 
Now, it happens often that to suit local 
conditions Or particular factors which 
prevail in particular areas the schemes 
prescribed by the Planning Commis-
sion Or the Central Ministry are modi-
fied according to the altered conditions. 
When such alterations are made, the 
pattern of assistance also undergoes a 
considerable change. I shall point out 
an example. There is the scheme of 
rural water supply. The Centrai 
Government gives 50 Der cent grant 
for th's scheme. But there is one dif-
ficulty. The definition of a rural 
water supply scheme is lha: it should 
cover only a population I~s~ than 5000. 
This particular fact I want to point 
out because .in Kerala where there 
are no villages as such this scheme, if 
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[Shri Maniyangadan] 
the definition is allowed to stand, can-
not be worked out. There the popula_ 
tion is so thick-the heaviest popula-
tion in India-that if we take a few 
square miles we will find at least Z5000 
people in that area. Therefore, with 
this definition of the rural water sup-
ply scheme that it must include only 
a population of less than 5000, it is 
impossib:e for the State Government 
to implement the scheme. The Kerala 
Government, therefore, requested the 
Central Government to make some 
modifications, some relaxaticns in the 
matter of definition concerning popu-
lation. It was not allowed, with the 
result that the State of Kerala could 
not utilise the help for these projects 
in the Plan period. This is the posi-
tion. My submission, therefore, is that 
there should not be so much rigidity 
in these matters; practical considera-
tions should weigh with them, tIle 
capacity of the States must weigh 
with them and the regional backward-
ness of the area must also be taken 
into consideration. Only with these 
considerations can we say that we are 
developing in a planned economy. Ig-
noring these factors, I would submit, 
is a negation of planning. When we 
have accepted a planned economy, we 
have to take all these factors into 
consideration failing which, I again 
submit, it is not a planned economy. 

Then, Sir, I would like to bring to 
the notice of this Ministry the condi-
tiOn of certain ex-State officials in the 
Central Excise department. I am men-
tioning the case of certain excise 
guards who were in the <:rstwhile State 
of Travancore. At the time of hderal 
financial integration these guards were 
taken into the central service and they 
were made sepoys. They had at that 
time served for 10 or 15 years. but 
that service in the State was not given 
due importance. Under an agreement 
it was provided that their ,ervices for 
six years in the State would be consi-
dered as one year's central service for 
purposes of increment and other things. 
So their service for six years in the 
State was considered as .llIivalent to 

one year's central serviee and on that. 
basis increment was given and their 
salaries were fixed. When their 
salaries were revised as per the report 
of the Second Pay Commission, the· 
question came up whether the services 
of these people in the State could be 
taken into consideration. At first their 
salaries were fixed according to the 
original rule in 1950. 

Those who had completed ten years, 
in accordance with this calculation, 
were given an increment of Rs. 7!8 
and others Rs. 5. But subsequent:y an 
interpretation was put on the rule say-
ing that he should have been in the 
service of the Central Governm~nt 
alone. My submission is that at the 
time of Federal Financial Integration 
there was a definite understanding that 
these servants who were taken into 
the Central Service would be given 
all the concessions that they would' 
nave obtained if they had continued 
in the State Service. With the new 
interpretation their salary was reduc-
ed and the amount that they received 
during the course of one or one and 
a half years was realised from them. 
This is too hard and must be taken 
into consideration. The intention of 
the Government was definitely to see 
that these people who were there in 
the service are given the advantages of 
their previous service. 

Mr. Deputy-Speaker: The hon. 
Member shoold conclude now. 

Shri Maniyangadan: One more point 
and I have finished. This is with re-
gard to over-time allowance given to 
class IV employees in the Excise De-
partment. These people are generally 
asked to work after office hours and on 
holidays, for which they are paid an 
over-time allowance of 12 naya Paise, 
or two annas. This rate of over-time al_ 
lowance was prevalent when their 
salary was Rs. 12 per mensem. Now 
their salary has been increased to Rs. 
75, but the over-time allowance which 
obtained in those days is retained. In 
other departmenta the rate of over-
time allowanee .. 1Ieen Increased. 
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'rhese class IV employees of the Excise 
Dep;trtment should be brought on 
par with others in this respect. A ve-
nues should also be provided for their 
promotion to higher appointmE'.nts. 
After being in service for more than 
twenty-five years many of them re-
tire as class IV servants. There are 
many among them who have passed 
the school final examination. In the 
Post and Telegraph Department and 
-the Railways, even non-matriculates 
have ween given relaxation in the 
matter of educational qualification and 
g ven permission to sit for examina-
tions for promotion. In t.he case of 
these poor employees no ;uch en-
couragement is given. This matter 
should be looked into sympatheti-
.cally. 
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The Deputy Minister in the Ministry 
-of Labour and Employment and 
Planning (Shri C. R. Pattabhi Raman): 
Mr. Deputy-Speaker Sir, I will at the 
outset permit myself a few prefatory 
remarks with regard to the Plannig 
·Commission to which reference has 
been made frequently. As the House 
is aware, though the Planning Com-
·mis ion occupies a key position, it is 
. essentialy an advisory body of the 
Government. It has neither constitu-
tional nor any statutory authority. It 
is only when the Plan formulated by 
the Commission is approved by the 

'Cabinet that it receive; the necessary 
saction. It is, however, important to 
note that the administrative depart-
ments at the Centre and the States 
have the main responsibility for 
supervision of programmes and pro-
jects included in the Plan and for en-

-suring that they are implemented 

efficiently and according to schedule. 
The Planning Commssion takes care 
not to interfere with the responsibility 
and confine sitself only to the general 
appraisal made in close collaboration 
with the administrative department; 
concerned. 

Having said that, I must also refer 
to this important fact that as early as 
in March 1950 the lerms of reference 
of the Commission had been laid down 
whiCh are-

"Appraise from time to time the 
progress achieved in execution of 
each stage of its Plan and to re-
commend the adjustment of 
policy and measures that such aP-
praisal might show to be neces-
·~ary." 

This has been necessitated by the ob-
servation made by a few of the hon. 
colleagues in this Parliament with re-
gard to the scope, na ture and the 
function of the Planning Commission, 
Some coment was made that the Plan-
ning Commission should not have any-
thing to do whatsoever with execution . 
That is why I thought it necessary to 
refer to this in passing. 

With regard to the various point; 
raised, I shall only confine myself to 
those in connection with the perfor-
mance of the Planning Commssion 
and the Plan projects. Firstly with 
regard to employment Dr. K. L. Rao 
has been pleased to give figures. Ac-
cording to him about 3i million are 
in service 3 million in industries and 
a few miilion taking here and there. 
He worked it out to 15 million and 
said, quite rightly, that out of roughly 
140 million of our able-bodied people 
only sO many are in employment. It 
gives an impression that the rest are 
almost without employment. That 
impression has got to be corrected. 
The actual position with regard to 
these people is that there are many in 
agriculture, trade and commerce, 
many engaged in petty· trade; do not 
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come in the calculation at all. It is 
true that sbout 15 million, perhaps 20 
million, will be earning a decent in-
eome making both ends meet and will 
be having a standard of comfort which 
will be comparable to the various 
civilised Or advanced countries, as 
they say, in the West, but to run away 
with the impression that only 20 
million are employed and the rest are 
not will be very wrong. 

With regard to rural manpower the 
position is this. We have. started vari-
<lUS projects in the rural areas. The 
annual aggregate of production bears 
proof of what has happened. I will 
give the figures with regard to rural 
manpower. The Community Develop-
ment ,blocks programme as a whole 
deal, with people who have got, say, 
100 to 150 working days. We take 
agricultural labour as having a lean 
period where there is no occupation 
at all. The prOVISIOn now made 
with regard to pilot projects of which 
I will give figures. They embraced 
about a lakh persons In the first year" 
4 to 5 lakhs in the second year and 
ahout a million in the third year 
raising it to 2.5 million in the last year 
of the Plan. The programme as a 
whole might entail an expenditure of 
Rs. 150 crores during he Third Plan 
period. I say this because frequently 
reference is made to agricultural 
labour and rural unemployment. 227 
pilot projects have so far been allotted 
to the various States under the first 
and second series" out of which 
Andhra Pradesh has been allotted three 
under the first st:ries and fifteen under 
the second series. The Community 
Development Blocks in Andhra Pra-
desh where 18 pilot projects have 
been located are reported to have in-
cidence of seasonal unemployment 
and under-employment. We took that 
for the pilot projects and the figures 
are as follows. 

In order that the employment tar-
wets envisaged under this programme 
may be achieved by the States, about 
200 more pilot projects have been 
sanctioned for the current year. 
1023 (Ai) LSD -7. 

Further it has been decided that by 
the next cold weather 600 to 700 more 
projects will be alloted to the States. 
When the. cold seaSOn is over, over 
800 propects will be operation all over 
the country, making an appreciable 
impact On agricultural slack season 
unemployment in the rural areas. That 
is so far as rural manpower is con-
cerned. 

Some reference was made to the 
cost of Plan projects exceeding the 
estimates. Revision in cost estimates 
of projects, making for the upward 
direction, is by no means an abnonnal 
feature. And we are constantly on 
the watch and frequent studies are 
being made with regard to the rise in 
costs. 

Some point was made with regard 
to electricity. Dr. K. L. Rao was re-
ferring to the electrical costs and he 
said that the costs were higher. In 
respect of power, the present position 
is that power plants and equipment 
have to be imported. Normally the 
choice of the countries from which 
such imports are made is restricted by 
the particular aid against which such 
imports are made. These are there·· 
fore made not necessarily from the 
cheapest market. Freight, customs 
duty and other incidental ~nses add 
to the cost of such equipment. As hon. 
Members already know, steps have 
been taken to produce heavy electri-
cal equipment in the country. In 
the meantime, Goevrnment is already 
thinking of generating electricity on a 
regional basis, so that the most eco-
~omical projects are taken up for the 
benefit of the regions a, a whole. The 
policy of the Government is fo gene-
rate thermal power near collieries and 
washeries so as to eliminate strain on 
transport and utilise low-grade coal 
and middlings from washeries. Hydro-
electric schemes are taken up which 
promise to be most economical. The 
Third Five Year Plan also provides 
for inter-State transfer of power and 
inter-State grids are being establish 
in several ' parts Elf the country. 
Therefore, to take the example of 
Britain and to say that electricity 
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costs are more 1n India will be not 
stating the true pos1tion. It is true 
that we have to pay higher amounts 
in some cases, but this is 'because they 
are all tied up with the countries' aid. 
And we also have to add up duties, 
consultation charges and so forth. 
That is the reason why in the earlier 
stages we had these teething troubles. 

Reference was made about the im-
pact of the plan on the masse.. The 
lIDk between the two consists ill the 
stepping up of the aggregate growth 
rate; without such an increase it is 
difficult to envisage a substantial im-
provement in the standards of income 
and consumption at the lowest levels. 
How does it reach the masses? How 
are they benefited by it? 

Aggregate national income rose by 
18 per cent in the First Plan period 
and by 21 per cent in the Second 
Plan period. ~nce, alongside of this, 
there was also an increase in popula-
tion-and the increase turned out in 
tact to be llll'ger than what was anti-
cipated-the corresponding rises in 
per capita income have been very mo-
derate. No doubt it has been mode-
rate. Even so, in each of the Plan 
periods, the increa:e in per capita 
incomes has been of the order of 8 to 
9 per cent. Between 1950-51 and 1960-
61, that is a period of ten years. do-
mestic output of foodgrains went up 
from 52 million tons to nearly 79 mil-
lion tons, or by over 50 per cent. 
This is a matter which is known to 
most sections of the House. 

The position with regard to food-
grains is rath-er i11uminating. As in 
the case of foodgrains, there have been 
substantial additions to the supplies of 
other essential commodities like oil-
seeds, sugar and gur, cotton textiles, 
etc. The production of groundnuts 
which had risen by 11 per cent bet-
ween 1950-51 and 1955-56, that is in 
a period of five years, rose by a fur-
ther 27 per ceilit between 1955-56 and 
1960-61. Similarly; in the case of 
auaar, the production was more than 
doilbled between 1951 and 19~1 In 

the case of cotton textiles, the output 
of cloth by the mi11 sector increased 
over the ten years 1951 to 1961, by 17 
per cent. In addition, the supply of 
cloth in the country was augmented 
by a much goreater increase in the 
production of handloom fabrics, the 
output of which increased from 740. 
million yards in 1950-51 to about 1,900. 
million yards in 1960-61. In all of 
these cases it is generally true that a 
larger part of the additional supplies 
has been absorbed no~ so much by 
those with very large incomes but by 
people in the middle and lower 1n-
come g,oups. 

The aggoregate expenditure incurred 
by public authorities on social services 
covering education, health, housing, 
social welfare, welfare of backward 
classes and labour welfare increased 
trom Rs. 64 crores in 1951-52 to Rs. 
240 crores in the last year of the 
Second Plan. Even allowing for the 
increases in population and in prices, 
the enlargement in public expenditure 
in these fields has been of an order 
whiCh confers larger benefits per 
capita. That is a matter which I wish 
to stress on an occasion like this. 

By the end of the Second Plan, the 
extent of public enterprise in practi-
cally all the major sectors pf the eco-
nomy was much larger than in 1950-
51. An aspect of this was the estab-
lishment of a much stronger basis for 
further industrial development in the 
form of an enlargement of the trans-
port, power and fuel sectors. Of 
equal importance has been the exten-
sion of public enterprises in the fields 
of steel, machine-buliding, fertilizers, 
drugs and so forth. In all these areas, 
there has been very rapid growth in 
the past ten years. This is not a thing 
which has come by accident. This L .. 
by deliberate planning. And, if I may 
say so, in the whole of the Asian 
land->rnass we are certainly a people 
who can pat ourselves on the back 
so far as plan achievements go. 

In other words, by 1960-61 the In.. 
dustrial and services sectors in tJa. 



Demands JYAISTHA 22, 1884 (SAKA) for Grants 10368 

Indian economy were much larger 
than at the beginning of the First 
Five Year Plan. And these sectors 
have now a greater potential 
for further development than at any 
time previously. With the implemen-
tation of the Third Plan. these forces, 
making for structural transformation, 
are bound to become very much 
stronger. 

Then there were references to var-
iOUS regions. Reference was made to 
Kerala and Madras State. I will only 
deal, in passing, with these two 
matters. So far as Kerala is concern-
ed, while the average is something 
like 3'8 per cent, out of the total outlay 
it has been raised to 4.4 per cent, so 
far as outlay is concerned . The outlay 
on the Second Shipyard is Rs. 20 
crores, on the expansion of FACT, 
that is Fertilizers and Chemicals, is 
Rs. 8 crores, PhytQ Chemical Plant 
Rs. 6.30 crores and Precision Instru-
ment Factory Rs. 6 crores. With re-
gard to the State projects like the 
Kerala Soap Institute, the Govern-
ment Oil P'actory Ceramics and so on, 
I do not want to take up the time of 
the House in giving a list of alI these. 

So far as industrial development is 
concerned .... 

Shri Harish Chandra l\I:lthur 
(Jalore): While the hon. the Deputy 
Minister is dealing with this impor-
tant point about these backward areas, 
may I ask him 'One question? 

Shri C. R. Pattabhi Raman: I am 
coming to backward areas. The Plan-
ning Commission has set up a com-
mittee on this. 

Shri Barish Chandra Mathur: If you 
wiII deal with it, then I may put the 
que3tion later on. 

8hri C. R. Pattabhi Raman: I am 
taking the poi.nts seriatim. It is my 
endeavour to deal with all the poir.ts. 

8hri Barish Chandra Mathur: Then 
go ahead. 

Shri C. R. Pattabhi Raman: I am 
much obliged. I do not want to take 
much time, because the main answer 
is in much abler hands, in the hands 
of my leader. 

15 hrs. 

With regard to industrial develop-
ment, so far as steel making capacity 
is concerned, there wiII be 4 million 
tons through expansion of three steel 
plants set up in the Third Plan and 
the establishment of a new steel plant 
at Bokaro. There will be an alloy and 
tool steels plant. The net result of 
this has been this. In the Third Plan 
it is envisaged that the total invest-
ment on large and medium industries 
and minerals wiII be of the order of 
Rs. 2570 crares consisting of Rs. 1520 
crares in the public sector and Us. 
1050 crores in the private sector (Jut 
of the total investment of Rs. lC,400 
crores. 

SCfme reference was made to the 
various public sector projects and 
their not making any profit at all and 
their being a drag on the national 
economy. It is a big list. I have got 
a list of ten, starting with the Na-
tional Coal Development Corporation 
which has given a return of 9 p~r 
cent. Hindustan Machine Too:s---8.6 
per cent; Hindustan Cables 10 per 
cent; lIindustan Antibiotics--20 per 
cent; National Newsprint and Paper 
mills, which is about the lowest has 
given 5.2 per cent. I do not want to 
weary the House by giving details with 
regard to the returns on the industrial 
projects. 

Dr. M. S. Aney: Are not there any 
in the list which have not given any 
dividends? 

Shri C. R. Pattabhi Raman: It is 
quite true that there are. There is 
for example Rourkela-no return. 
Something is sought to be achieved by 
these plants in five years which took 
50 years elsewhere. There is no doubt 
that there wilJ be turn. I can give a 
Ii,t of the plants where we have not 
got any return at all. That is quite 
true. If all the steel plants are taken 
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as a whole, it is true, I will not be 
able to show any return. 

So far as Madras State is concerned, 
thought I must give a list. Some 

complaint was made. I myself 
happened to be the Chairman for 
nearly two years of Neyveli Lignite 
Corporation. The major industrial 
projects taken up in the Mad~as State 
include the multi-p)1rpose project at 
Neyvli, including mining of lignite, 
establishment of thermal station which 
will give power, fertilizer factory, 
briquetting and carbonisation plant 
and clay washing plant, the Integral 
coach factory at Perambur, the raw 
film project at Ootacumund-Jll1Uch 
comment was made with regard to the 
French collaborators; the~e is a lot of 
demand for the very film! by those 
who decried it at one time; t..'le House 
will be glad to know that it is being 
applauded-and the teleprinter fac-
tory, the first of its kind. During 
the Third Plan period, the capacity 
of the mines and of the power plant 
at Neyveli will be expanded and it is 
also proposed to set up a high tempe-
rature carbonisation plant, the surgi-
cal instrument factory near Guindy 
under Russian collaboration and the 
high-pressure boiler plant at Trichi. 
There is a big list. I do not want to 
tire the House by giving a list of 
these. But, then, so far as the private 
sector is concerned, there are 14 in 
number. We have got the Madras 
Rubber Co., the South India Viscose 
and other companies. In the public 
sector, there are 10 and in t.he public 
sector under the State Government, 
there are three. Such is the position so 
far as Madras is concerned 

With regard to the aS3cssment of 
requirements, some severe comments 
were 'made by Dr. K. L. Rao. I find 
that he was himself a Member of the 
working group of the Planning Com-
miSsion. 

Shri Tyagi: He knows more. 

Shri C. R. Pattabhl Raman: I am 
sorry, he is riding the coach and pall' 
Into his very recommendations. My 

point is something like this. He was 
saying about the size of an engineer-
ing institu.tion. He was himself com-
menting on it. The House will Ite 
interested to know that apart from 
the high cost involved in the various 
Tehcnological Institutes and the 
superior education, if I may say so, 
obtained there, it is no doubt true 
that these ·big engineering colleges 
and the turning out of engineers has 
been applauded by the Evaluation 
group of which Dr. K. L. Rao himself 
was a member. Their recommenda-
tions are here. They have actually 
stated: 

"Morever, there could not be an 
engineering college in the modem 
sense of the term without exten-
sive research and development 
work being included in the cam-
pus. Teaching of the highest 
type ..... 

They go on to say: 

"The advantage of a large num-
ber of teachers in one place was 
that quick consultation with high-
ly trained minds was possible for 
the research problems taken up 
in the institution". 

With regard to the engineering col-
leges. that was the position. 

With regard to assessment of re-
quirements, we are constantly keep-
ing our finger on the needs. We have 
got the various working groups on 
Technical Educat;cn and Vocational 
training. Periodically we are review-
ing the position. The demand and 
supply of personnel in the Fourth 
Plan has to b 0 considered in the light 
of requirements of trained personnel 
in certain fields and according to the 
shortages that are anticipated on the 
basis of current intake capacity of 
different institutions for the types 
of courses that have been provided. 

This will mean shift of emphasis 
from one type of course to another 
and this has been brought out In the 
Table which indicates thP surplus or 
shortages in different categories of 



Demands JYAISTHA 22, 1884 (SAKAl for Grants 19372 

personnel during the Fourth Plan. 
Every attempt is being made to 
remove the shortages. 

Finally, some reference was made 
to duplication. It was said that there 
is duplication in the Planning Com-
mission. For example, take water 
resources. There is a panel on 
National Water Supply and Sanita-
tion Schemes. That was really not 
started by the Planning Commission. 
It was at the instance of the Ministry 
of Health. That panel is at present 
engaging itself on water resources 
conservation and water pollution 
control, refuse collection and dispo-
sal in urban and rural areas, and 
measures for coordination of activi-
ties relating to rural water supply and 
sanitation programmes in the States. 
These studies have been undertaken 
in the Ministry of Health. That is 
what I wanted to state. Dr. K. L 
Rao and many others also referred 
to rural water supply. Even before 
starting the studies, the panel had 
prepared a report on National 
water supply and sanitation schemes. 
The report was highly commended by 
the Health Minister and the Planning 
Commission who decided to continue 
the panel and entrust it with a study 
of the abovementioned subjects. 
Therefore, there was no duplication. It 
is done at the instance of the Ministry 
of Health. That is my point. 

With regard to the various ?Ian 
projects studies, having regard to the 
work done, the expenditure on the 
various Plan Project committees 
is not too much as is sometimes sought 
to be made out. 

Now, I will come to Shri Harish 
Chandra Mathur's reference to back-
ward areas. 

Sltri BarIsh Clumdra Mathur: He 
is anticipating my question and 
answering. 

Shri C. R. Pattabhi Raman: Roughly 
r can say, Raj asthan is one .... 

Shrj Barish Chandra Mathnr: I am 
not talking about Rajasthan; I am 
referring to all backward areas. 

Shri C. R. Pattabhi Raman: In 
Punjab the situation is, there are 
small industries. There are no big 
industries. But, the standard of living 
is l1igh. There may be many big 
industries in Bihar. But, the stan-
dard of living is .... 

Shri Harish Chandra Mathur: If 
he wants to answer my question, let 
him hear the question first. The ques-
tion is: 

''Whether it is a fact that gap 
in economic strenght and develop-
ment between the backward areas 
and relatively better off areas in 
the country has widened during 
the Second Plan; 

(b) whether it will be very 
much widened further during the 
Third Plan; and 

(e) whether any corrections 
have thought of? 

The .answer, one year back was: 

"(a) (b) (e). The matter is 
under study." 

I hope study has been completed by 
now and he will be able to throw 
some light. Such a great important 
<:onsideration has been attached f.l> 
this matter. It has been the subject 
matter of discussion in the National 
Integration Conference and every-
where. What is being d·)ne. The 
answer is that it is still under study 
at the end of the Second Plan. I hope 
by now-it is now Ii year&-there 
may be some study and he will be 
able to throw some light on this cru-
cial point. 

Shrl C. R. Pattabhi Raman: I do 
not have much time left to deal with 
the matter. All the varioUE criteria 
laid down in regard to backwardness, 
population, area, plan proje~ts, com-
pletion of projects--all that is pert 
of diversification-all this is taken 
into account so far as backwardness is 
concerned. 

Shri Tyagi: He means economic 
ba~kwardnl!9s, not moral 
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Shri C. R. Pattabh.l Raman: I do not 
think there is moral backwardness in 
India. There cannot be any moral 
backwardness in this great country. I 
have no doubt that. 

Shri Harish Chandra Mathur: Is 
the gap widening? 

Shri C. R. Pattabhi Raman: With 
regard to the States, every attempt is 
being made to find resources. There 
is :frequent consultation between the 
Prime Miinster, Minister in charge of 
Planning, Finance Miinster and the 
various Chief Ministers. Various meet-
ings are held and most of these thines 
are done in consultation with the 
States. Targets are laid down in con-
sultation with the States. Every 
endeavour is being made to catch up 
with the Plan. 

Shri KrishnapaJ Singh: A very old 
friend of mine used to tell me some 
very wise things; he did not belong to 
my school of political thought, but he 
belonged to the Congress Party, but 
he used to talk very wise things. One 
of the things which he used to tell 
me was that the great defect from 
which modem civilisation suffers is 
that it, first of all, spreads li disease 
and then it tries to find remedies for 
it. This is exactly what is happening 
with our planning and with our fina-
nces. We have spread the disease. 
We have eaten up all our resources. 
We have borrowed from different 
countries, and now we are trying to 
find remedies. 

We find that our foreign exchange 
is in difficulty, that our resources hare 
have come to an end, and that the 
only possibility is to tax the popula-
tion more heavily. This is exactly 
what our trouble is, and the reason 
why, to my mind, we have reached 
this stage is not because we la.:ked 
great scholars, economists, politicians 
and olhers, but the real trouble is that 
most of the planning is being done by 
amateLlrs, people who have had no 
actual experience of any avocatlon or 
of any professIon. 

I was listening to the very able 
speech of one of my predecessors who 
criticised our agriculture and called it 
primitive, called it backward, and 
called it by so many other names. 
Everybody knows that our agricul-
tourists, given all the facilities which 
are necessary for good cultivation can 
be the .best in the world. It is not 
only my opinion but the opinion of 
a man like Sir Albert Howard, who 
was considered to be one of the 
greatest authorities in Indian agri~l
ture, not only here but in the world. 
The Indian ,farmer could produce 
more and better crops than any other 
farmer in the world provided he got 
all the facilities which were available 
in the other countries. 

I am not a student of world his-
tory but whenever we are faced with 
any difficulty, whenever the gentle-
men sitting opposite are criticised, we 
are told that this country or the other 
has not done this Or that, and this is 
what is being said about our plan-
ning and about our agriculture, It 
was said that no other country in the 
world had developed its economy 
without having recourse to outside 
financial aid. I repeat that I do not 
know the history of every country, 
but from what little I know, 1 very 
much doubt if England during the 
earlier stages. 

Shri U. N. Dhebar: 
colony. 

The whole 

Shri Krishnapal Singh: ". I am 
speaking of all countries-- .. or J.pan 
or for the matter of that, Germany, 
resorted to a beggar's bowl as we 
have been doing; but we have becn 
doing that, without consideriIlg what 
we are begging for. Fortunately for 
me, I picked up a pamphlet . . . 

8hri Morarji Desai: May I tell the 
hon. Member that we have never 
gone about begging anywhere? So, 
there is no question of a beggar's 
bowl. It may be he who might be 
begging. 
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Shri KrishnapaJ SiD&"h: YeJ, I know 
what it is. They have been extor-
ting it .... 

Shri Morarjl Desai: That is given 
to dacoits. 

Shri Krlshnapal SiD&"h: .. and forc-
ing other nations to pay for them. 
That" may be true. They can have 
that satisfaction. But, to anybody 
else, it appears that we have been 
going about from country to coun.-y, 
not only to big countries, but even to 
the smaller and insignificant count-
ries for a little aid. And what for? 

As I said a minute ago, fortuntely, 
picked up a pamphlet written by 

Mr. Radha Kishen Khanna. He sup-
plied to me most of the material 
which I required for today'S speech. 
The pamphlet is called Socialism and 
Planning Preclude Right Thinking 
and Acting. And this is what he says 
at one place: 

"Our Government have under-
taken vast industrialisation pro-
jects utterly unrelated to the pros-
perity of the people and think of 
no other way of finding means 
and resources for their execution 
than by crippling or destroying 
the producrtive resources of the 
country.". 

Further on, he says that: 

"The capacity of the p<;!ople to 
pay additional taxes and the likely 
effect of excessive taxation on 
agricultural . and industrial pro-
duL'tions and On the nation's eco-
nomy generally seem to b", none 
of the business of our government 
to consider.". 

8hri Indrajit Gupta (Calcutta 
South-West): Who is this gentleman 
whom my hon friend is quoting? 

Shri Krishnapal Singh: He is Shrl 
Radha Kishen Khanna. 

Shri Indrajit Gupta: Who is he? 

8hri Krishuapal Singh: I shall find 
out from the Library and let my ho:!. 
friend know. 

That is what the position is. We 
have been planning and planning in 
utter disregard of our needs a:ld of 
what really are schemes which are 
beneficial to the country. I shall not 
say very much more on this, but I 
shall relate a story about the figures 
and these very minute mathematical 
calculations which have been thrown 
at us in quick succession. 

I shall remind the Government and 
the Minister and his advisers of the 
story in which one Of the very great 
mathematicians was travelling with 
his family; when he reached a stream, 
he measured the depth of the stream 
at various places, and he calculated 
the avernge depth of the stream, and 
announced to his family that they 
could wade across. They followed his 
advice knowing that he was a big and 
honoured mathematicians, with the 
result that the entire family was 
swept by the stream. This wonder-
ful gentleman, this learned gentleman 
came back and thought over it again, 
and he pondered over the problem. 
He said, 'I measured the depth and 
calculated it; the average depth was 
all right. How did my family drawn? 
The simple fact that the average depth 
was not the only thing thllt mattered 
had escaped his mind.. I shall not say 
very much more about this. 

1 would like to say a few words 
now on the socialistic pattern about 
which our Government and their sup-
porters have been so enthusiastic, and 
the result which this socialistic 
pattern is having on the rural popula-
tion.. Before 1 do so, 1 would recall 
to the House the words of the Prime 
Minister uttered the other day, when 
he WIllS speaking on nationalintion of 
industries; he said that by nationali-
sing them without due consideration, 
they would be distributing poverty. 
When the question of nationalisation 
of land comes our Government think 
that they are distributing wealth. But 
when the question of national1satio~ 
of industries comes, they ·!lre very 
much afraid that they will be distri-
buting poverty. 
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[Shri Krishnapal Singh] 
:;'0 far as I am concerned, and my 

party is concerned, we are opposed to 
all nationalisation, and we are doubly 
opposed to one-sided nationalisation. 
I think I am not mistaken when I say 
that before the last elections, some-
body put a question in this 
very House whether land and 
industry,. whether rural and urb3.n 
properties were different. I think it 
was the Finance Minister who replied 
that land belonged to the State. He 
propounded this theory; property in 
the urban areas belonged to private 
individuals. The reason for this was 
obvious. The property in urban areas 
belongs to him Iftld his friends and the 
land in rural areas belonging to those 
who are opposed to him. This i. 
exactly what I am trying to drive at. 
This planning, this socialistic plan-
ning, is calculated not only to impo-
verish the rural population, but to 
enslave them, to enslave the 90 per 
cent population of this country. 'When 
we have full-ftedged socialistic 
pattern-we have only the beginning 
at present-when we have full-ftedged 
socialistic pattern. every res:den~ of 
the village will be a hewer of wood 
and drawer of water for the other 10 
per cent or less. 

An Hon. Member: For whom? 
Shri Krishnapal Singh: As the 

question has been put to me, I will 
answer: for people silting opposite 
and those who help them with funds 
and who get patronage in return. 

But this is the position 90 per cent 
Of the population by these insideous 
means are going to be enslaved .. They 
will be under their heels. In the 
nam" of socialistic pattern. in the 
name of the Ceilings Act, in the name 
of co-ooerative farming, they will be 
at the mercy of the unsr.rupulous 
official and the profeS!Gaflal p.>1itician. 
This is what their fate ~.;.,. OP. 

True, people argue that they have 
!!iven panchayat raj, this and that. 
What, in substance, is panchayat raj? 
Compare the panchayat raj to the raj 
which you see here, which you see 
at Lucknow, at Bombay and at 
Madras. What is it? It is ,uat a toy 

with which people can play and fOl'-
get what is happening here. It a a 
camouftage for distracting their atten-
tion from true facts. 

Therefore, I repeat that this socia-
listic pattern, if it is allowed to pro-
ceed without any check, will enslave 
90 per cent. of our population. They 
will have no individual freedom. 
they will be at the mercy, at the 
command, of a handful of people. This 
is my first objection to this socialistic 
pattern. 

The next point I would like to 
make is in regard to the much talked 
of subject of co-operation. Govern-
ment and their supporters take a good 
deal of pride in talking ab~ut the '00-
operative movement'. I would re-
quest you to ·bear in mind that the 
word used is 'movement'. They do 
not say 'co-operative department', but 
co-operative movement. A Member 
the other day brought forward a Re-
solution ",n the co-operative move-
ment and he was overjoyed with the 
result that every part of the House 
was very enthusiastic--at least he 
created enthusiasm in this House in 
favour of co-operative movement. I 
respectfully 'beg to say that there is 
no co-operative movement in this 
country at all. Co-operative move-
ment comes spontaneously when pe0-
ple want, oa their own, to join and 
form a co-operative society, when 
they are eager, as they were in Pales-
tin~I have not been there or In 
Germany or Sweden or even Norway. 
This is what I have heard from re-
liable people who have been there. 
They have told me this. Ihat J)6oole 
there know and understsnd the bene-
fits and they spontaneously form 1.'0-
operative societies. That is co-opera-
tive movement, whereas this move-
ment is imposed from the top, run by 
government officials. 

My hon. friend, sit\ing over mere, 
managing director of one of the lead-
ing co-operatlve banks of U.P., will 
bear me out that no co-operatlve 
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society, no co-operative institution is 
being run by non-officials at all. 1 
feel there is none. 1 myself am close-
ly associated with what is called as 
one of the best marketing societies in 
the State if not in the whole country. 
The statement I have made is correct. 
Suppose we did not have the officials. 
Probably all these institutions would 
be in a worse plight because people 
are nc.t interested in them. They 
want credit. They want other facili-
ties. That is why they go to them. 
Otherwise, they will not look at those 
institutions. So at the most our co-
operative movement is a department 
of government. And it will be better 
if these co-cperative banks worked as 
State Banks giving rural credit. We 
would patiently wait f ... the day, and 
it will be a great day, I must say, 
when people out of their own free 
will want to form co-operative socie-
ties and co-operative institutions. 

1 will only say a word abOout co-
operative farming. It is very neces-
sary to say it because this thing is 
in the air. When I began 1 mention-
ed the co-operative movement; now I 
come to co-operative farming. Here 
again, I will invite the managing 
director of the Mathura Co-operative 
Bank's attentim I will cite him as a 
witness to what happened at the semi-
nar, held immediately after the elec-
tions, on co-operative societies. They 
had in their mind co-operative farm-
ing. We were all divided into groups. 
One of the Ministers came there to do 
his part as Ministers always do, for 
there is so much of leisure these days 
fOd' all these 1hings. There was a 
disproportionately large number of 
co-operative officials scattered about, 
with white collars and pants dressed 
for the occasion. We were all divid-
ed in groups. These worthies were 
distributed in every group, apparent-
ly to put pressure on their consti-
tuents to vote in favour of co-opera-
tive farming. What WllS tlJe re.!lult? 
There he is. It was not possible to 
talk of the co-operative movement or 
co-c!perative fanning. People were 
oPPOSed. They would n~ 1I11ttm to 

whatever they said. A few of them 
frankly told those officials that 'we 
do hot want ignorant white-collared 
babus to come and command us. And 
they left the place. There he is. He 
d~es not belong to my Party. The 
proceedings of the seminar are there 
for everyone to see. The seminar 
ended in some confusion and dis-
appointment to the organisers. There 
it is. You may pass one hundred reo 
solutions here. You can pass any 
number of Acts but s() l()ng as people 
are not willing to co-operate it is 
impossible to have co-operative farm-
ing Or any zabardhasti scheme. It 
will lead to chaos. If yOU wish to 
have that most certainly introduce all 
your such schemes and face them. I 
am afraid that co-operative farming 
will be a very dangerous step to take. 

Shri Tyagi: What is my hon. 
friend's answer to uneconomic hold-
ings? 

Shri Krishnapal Singh: Sir, this is 
a subject which 1 have studied for the 
last forty years and the uneconomic 
holdings of which my friend com-
plains now-l have great regard for 
him--are their own creation. They 
:have, mostly, created uneconomic 
holdings. They were economic hold-
ings. But the zeal to impoverish the 
rural masses created, instead of con-
solidation. greater fragmentation. 1 
will come to that; that is a fit subject 
for a separate speech but since he 
is very anxious to know it, ,1 will refer 
to it very briefly. The only remedy 
lies in having rural industries. You 
may do whatever you like and land 
may be parcelled out in tiny bits of 
1/10th of an acre; you will not have 
good agriculture but you will be 
making it worse and worse. When I 
was a young boy, there used to be 
dozens of industries in the villages. In 
fact, all the industries in the country 
were situated in the villages: indigo. 
ironsmithy, wood work, goldsmithy, 
iewellers and all kinds of industries. 
These which are now flourishing in 
towns were ftourishing there and may 
I say that they flourished without fear 
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[Shri Krishnapal Singh] 
.of theft or any other difficulty which 
is not possible today. It is not 1*1-
.sible now for any well-to-do man to 
exist in a village. The few that are 
,there have to put up with dacoits and 
,criminals in order to live there. I 
went to a village near my home dur-
ing the elections. What did I find? 
There was a friend of mine. He was 

.a very nice person who was doing 
money-lending business and he was 
'very popular. I got there at 10 o'clock 
at night and when I asked a few 
young men where this gentleman was, 
they laughted and said that it was not 
possible for me to meet him th<!n 
because some people had come and 
kidnapped him some time back and 
they got a ransom out of him. But 
after a good deal of persuasion, with 
the help of some other influential 
people assured him safety and he 
came to see me. He was very sport-
ing and he said that it was a soot of a 
game and he had to do it in order to 
carry on his business in the villages. 
'There were other villages whieh were 
'very prosperous before but when I 
visited them during the General Elec-
tion, I found that many houses were 
deserted and they were falling. All 
the people with money have deserted 
their houses; their houses are falling. 
'They feel that they are absolutely in-
secure and it is not possible for a man 
who has got some money to live in a 
village in this socialist pattern. 

An Hon. Member: Still, there are 
5.60,000 villages. 

Shri Krishnapal Singh: He has re-
minded me of what I was forgetting. 
I suppose he belongs to the city. He 
does not know the prevailing state of 
affairs in the villages. In these five 
lakhs and more villages, there are not 
five decent motor cars whereas in 
Delhi alone you have 50,000 cars on 
the roads. Do you mean to say peo-
ple are blind? Will they forget all 
this disparity? In Calcutta, perhaps 

·there are more. In Delhi, I visited a 
place which I do not visit frequently. 
A few years ago I went to Pusa Road 

which used to be deserted; there 
were no bungalows Or houses. This 
time to my amazement I found palaces 
of different colours and difterent pat-
terns. We do not envy them; let 
them have more and let them have 
bigger ones provided we are left with 
our limited belongings. But the aim 
of these planners appears to be to 
deprive us of the little that is left 
with us. During the war the produc-
tion of grain was cheaper and the pri-
ces were high and the villagers got 
trinklets made of gold. Now, in this 
swarajya all that has ,been sold. I 
was told ·by a worker in a package 
scheme that 95 per cent. of the rural 
population in villages live on selling 
or borrowing or begging. (An han. 
Member: or stealing.) Perhaps they 
have no other alternative. You cannot 
blame them. But what about those 
Who steal by day by adulteration and 
by blaclanarketing? I did not want 
1:> refer to it but I have been com-
pelled to do so. Now, what about 
them? Are these crimes not 100 times 
worse? They go scotfree. Probably 
the Finance Minister thinks they are 
very good citizens with white clothes 
and they can drive about in their 
motor cars and give him money when-
ever he wants it for his party. That 
is the position. So, I say that this 
socialist pattern is the most unfor-
tunate thing; it is unfortunate for 
everybody in the country. But it is 
ten times more unfortunate for the 
rural population and whatever harm is 
done affects them. Government are 
thinking or having a ceiling on land. 
But it is time that there was a ceiling 
on the wicked designs of men. 

Shri P. C. Borooab (Sibsagar): 
Never in the history of our COtmtry 
was the foreign exchange situation 80 
serious. We started with Rs. 1,200 
crores in 1948 and with no foreign 
loans, NDw, it has come down to 100 
crores with Rs, 7,500 ~rores of foreign 
loan. It has shaken the economy ot 
our country and disturbed the Third 
Plan. Everyone, includin·g our ·lI'in-
ance Minister and our Commerce and 
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Industry Minister has said that we 
could extricate ourselves from this 
situation only by the promotion of 
exports. In the matter of the promo-
tion of exports, everyone inside and 
outside this House has said that one 
of the great impediments for our ex-
port schemes is the price factor. Our 
articles are always costlier and they 
could not compete in the world 
market. We can say that sugar, 
cemen t and steel are the articles 
which we can export. But they have 
been completely priced out in the in-
ternational market. The result is that 
if we are to elCport them, we will have 
to raise a subsidy. Without a sub-
sidy, it is not possible for us to export 
all these things. Regarding tea. tex-
tiles and jute, they are facing a tough 
market because the cost of produc-
tion is high. 

The other day, the hon. Minister of 
International Trade conceded that 
actually our cost of production is high 
and it should be brought down, and 
that Government have taken all the 
steps to bring down the cost. But I 
want to know how this cost of pro-
duction is going to be reduced. Now 
the wa'ges of labour are being control~ 
led hy the Government tribunals and 
wage boards. The price of raw mate-
rials has been controlled by the 
Government. The transport availabi-
lity is at the mercy of the Govern-
ment. The supply of fuel and coal is 
also at the mercy of the Government. 
That means that the entire cost of 
production of every commodity is 
being controlled by the Government. 
Then I do not understand what is left 
by which an entrepreneur Or a pro-: 
ducer can reduce the price. This is 
the thing that I want to know. What 
steps are the Government going to 
take in reducing the cost of produc-
tion? That means We come to the 
question of price policy. Unless we 
can revise the price policy, it will be 
difficult for us to have the promotion 
of export as WI! desire. 

Then, regarding the import policy I 
think it has almost come to a parad~x. 

On the one hand, many of the indus-
tries are suffering for want of raw 
materials, and for want of even tools 
of small value. On the other hand, 
we find that the windows of shops 
are full of imported goods and every 
day in the newspapers there are ad-
vertisements for the sale of brand 
new radios, refrigerators, tape-
recorders and so on. There is move-
ment of the latest models of Ameri-
can cars to the bewildennent of the 
small industrialists who are to de-
pend entirely on the Government :0 
have their industries run. So, it is an 
open secret that these things are com-
ing to India in some surreptitious 
manner. I do not want to waste t.lte 
time of the House by saying how they 
are brought here. It is known to 
many. But I modestly and humbly 
suggest that it is high time that the 
Government acts without any delay 
and complacency. For this, I suggest 
firstly, the names of the firms who 
are black-listed for serious breaches 
of import or currency regulations 
must be made pUblic. Secondly, if 
such firms are corporate bodies, t.lte 
directors of such firms must also be 
blacklisted, so that no further licence 
or Government contract is given to 
such concerns where these persons 
are directors. 

Thirdly, some definite measures 
should be taken to stop the sale of 
items which have been brought to 
this country without proper authority. 
I think these three things may bring 
in some social-consciousness among 
these people and also may result in 
the boycott of the people who are 
blacklisted. 

Then there is a report that some 
Rs. 35 croreg worth of articles are 
going to be imported into Goa, Daman 
and Diu. This is a serious matter to 
be considered, because these articles 
will not remain in GCla, Daman and 
Diu, but would find their place in 
other parts of the country. ObViously, 
majority of these goods will find their 
way to the other parts of India, with 
'a very adverse effect on our economy. 
It would have been a different matter 
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if these goods were needed in the form 
of raw materials for the industric..>s 
situated in those areas. But it is not 
so. So, it is high time that the Gov-
ernment considered this point, whe-
ther these Rs. 35 crores worth of 
articles should be allowed tIJ be im-
ported to Goa, Daman and Diu. 

The o1iher day, our Minister for In-
ternational Trade, was mentioning 
about two more State Trading Cor-
porations, one fOll" minerals and mine-
ral ores and the other for agricultural 
commodities. The point to be consi-
dered is whether the working of the 
State Trading Corporation that we 
have now justifies having two more 
State Trading Cor.porations. State 
trading should aim at supplementing 
the exporters or the industrialists, but 
not supplanting them. Unfortunately, 
the State Trading Cor.poration that 
we have has supplanted the existing 
industrialists. For example, when the 
export of manganese ore was in the 
hands of .private expt>rters, the ex-
.port was more. As soon as it came 
to the State Trading Corporation, 
there was no increase in exports; it 
has gone down. It is, therefore, very 
necessary that we examine this qUeR-
tion of forming these two corpora-
tions. Rather we should encourage 
private industrialists to export their 
commodities and not entrust it to the 
State Trading Corporation entirely. 
Unless some mala. fide intention is 
proved, I think 1ihe role of private 
export in export promotion should 
not be curtailed. I wonder whether 
the anticipated Agricultural State 
Trading Corporation has any remote 
idea of taking the business of tea, 
jute and other things. If that ;s so, 
if tea ·goes to the State Trading Cor-
poration. I forewarn that it will be a 
very dangerous and suicidal policy for 
the economy of the country. 

The recommetldations of the Rama-
swamy Mudaliar Committee are still 
in cold storage. I want that they 
sh~uld be considered as early as pos-
sible. They should be accepted after 

review and action be taken accord-
ingly. 

So far as the quality of the pro-
ducts is concerned, we should be very 
much concerned about them. Research 
is a must for any industry. So far as 
tea is concerned, there is talk of for-
mation of a Tea Research Institute. I 
hope the Ministry will see to it that 
the Tea Research Institute is formed 
as early as ·possible. Although the 
average yield of tea per acre has gone 
up substantially, about 86 per cent. 
since before the war, the producti·)n 
cost has risen even faster. The main 
elements contributing to higher costs 
are wage increases, social legislation 
providing comprehensive amenities, 
rising ccst of fertilisers and other 
stores. The reduction in import duty 
on tea granted in the 1962-63 budget 
is, therefore, likely to be of some help 
and it will act as a fillip to our ~xport 
of tea. 

So far as tea is concerned, we were 
much ahead in production, but unfor-
tunately we are getting dQwn in our 
eJGport. So, quite a lot of measures 
have to be taken to increase OUr ex-
port. In the third Plan, our produc-
tion target is 900 million pounds and 
our export target is 610 million 
pounds. I ccnsider that the produc-
tion target is PQ5Sible to achieve, pro-
vided the right type of fertilisers are 
given, finance for replantation is made 
available and thirdly finance for !'C-
placement of age-old machinery is 
also made available to the industry. 
So far as the export target of 610 
million p~unds is concerned, I !:hink 
that is also possible, provided: (i) we 
improve the quality of tea exported; 
(ij) stress is laid on advertising tea 

not only as tea but as Indian tea, par-
ticularly in countries like the United 
Kingdom, which are the biggest 
buyers of Indian tea; and (iii) the 
tea habits of the different consuming 
countries is studied and efforts made 
to bring about a change in the habit 
of taking stronger tea. This wa~ 
never mentioned by anybody. r find 
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that the tea generally used in Euro-
pean and Americ~ countries is very 
light, and if that tea is a little bit 
strengthened I think 50 per cent. more 
in our exports is possi.ble. 

Shri Tyagi: Let us try your tea 
this evening. 

Shri P. C. Borooah: But there is no 
Tea Board shop here. 

Mr. Deputy-Speaker: Shri K. R. 
Gupta. 

Shri p. C. Borooah: With these 
words, Sir, I thank you. 
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[>.it lfiTo "Uo ~] 
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wi\' ~o ~o ~ : !i:q.rr ~T 1J.1f 
~ ~ lflilfll; ~ ~ ~ 1 

Shri Morarji Desai: Sir, as in the 
General Debate on She Budget so also 
on the Demands of my Ministry many 
and varied questions have been rais-
ed. That is natural because the Min-' 
istry of FilUlllCe has dealings with all 
other ministries and is concerned with 
all other ministries. Moreover, plan-
ning also has been included in the 
Demands and., therefore, it is natural 
that questio.ns relating to the general 
economy of the country and the Plan 
should also be raised. I was happy to 
see and I am very thankful that in 
all the discussion and the criticism 
that has been raised there has been 
very little criticism of the working 
of my Ministry, prac1lioally none 
-except some of the things which are 
repeated annually. 

Shri Tyagi: You are lucky. 

Shri Nambiar: Tax evasion. 

Shri Morarji Desai: That is what I 
said. That is a hardy annual, you 
might call. 

Shri Nambiar: It is remaining. 

Shri Morarji Desai: If I take that 
first and go to the other questions 
later on, I think it will be appropriate. 

When tax evasion was referred to. 
I was surprised when some ligures 
were quoted by my hon. friend oppo-
-site, Shri"Prabhat Kar. He said that 

in the year 1958-59 under the Head 
"taxes on income other than Corpora-
tion Tax" the collections were Rs. 172 
crores whereas in the year 1960-61 
these were Rs. 12"1. 5 crores. Here 
he has slipped. Instead of saying that 
they were Rs. 167 crores, he said that 
they were Rs. 127. 5 crores. I do :lot 
know how he made that mistake, but 
perh3lps in his zeal to say that they 
were very much less, he slipped over 
tbeftgure. 

Sbri Nambiar: Clerical error. 

Shr! Morarji Desai: Tongue Is not 
the clerk. Tongue does what the 
brain asks it to do. Therefore it is not 
~ clerical mistake; but it is a mistake 
all- the same. He does not take all 
the facts into consideration. If he 
added up the taxes from income and 
also from Corporation Tax, because 
that was what was done before, only 
from 1959 it has been changed and 
COl-potation Tax has been separated 
and it has been increased, it would 
be seen that under the joint heads 
taken together the tax collected in 
1958-59 amounted to Rs. 226.30 crores, 
in 1960-61 to Rs. 278.43 crores and in 
1961-62 to Rs. 313.15 crores. There-
fore he tried to bring in a fairy tale 
when he said that taxes collected have 
been reduced. As a matter of tact, 
they are going on increasing, as they 
should. 

The same story can be said about 
the arrears, about which I have spoken 
practically every year for the last 
four years. And every time what I 
have explained is forgo.tten and the 
same arguments are repeated. There 
too it has been said that the arrears 
have remained the same. That also 
is not true. Even if we take the gross 
arrears, the arrears were Rs. 272.33 
crores on 1st April, 1958. They were 
Rs. 253.49 crores on 1st April, 1961. 
Therefore it will be seen that there 
is a reduction. But gross arrears are 
rather misleading. The whole demand 
which is there at the moment tor 
collection is called arrears. It is not 
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that they are all pending for a long 
time and that they are the arrears 
·over several years which are to be 
-collected. The whole demand is like 
that. Therefore, we have got to 
deduct from it amounts which go in 
appeals, which are in courts, which 
are before tribunals, which are before 
the &sistant Commissioners. There 
are also amounts which have to be 
{:ollected from companies which have 
gone into liquidation or from people 
who have gone away from this country 
or from people who are broken com-
pletely and from whom nothing can 
be collected. If all these taJtes are 
deducted from this gross amount, then 
the effective arrears would come to 
Rs. 136.74 crores on 1st April, 1981. 
They were Rs. 156.93 crores on 1st 
April, 1958. Thus it will be seen that 
here too the tempo of collection has 
increased, and we are realiSing pro-
gressively more and more revenue in 
a more correct and quick manner. 
But there will never come a time 
when there will not be a large amount 
which will be shown as arrears. That 
must be borne in mind. Every year 
we are collecting. As I said, we 
collected Rs. 313.15 crores in 1961-62. 
Therefore it will be seen that 
Rs. 136.74 crores is not even fifty per 
cent of a year's collection. And still 
it is tried to be shown all the while 
that the arrears are something which 
are fantastic and that the Ministry of 
Finance is either complacent about it 
or negligent. 

Shri Tyagi: You have collected more 
than wl!.at we had sanctioned! 

Shri Namb.lar: That is plundering. 

Shri Morar:Il Desai: That comes 
because of the increased prosperity. 
Therefore, w'hen these items are refer-
red to; I am not hoping that this will 
not be repeated either on the Finance 
Bill or even next year. And yet I 
think it is as well that I explain it 
every time, so thllt . people may not 
be led away by Goebbels' theory that 
if something is repeated a thousand 
times it becomes truth. Therefore I 
must also go on repeating every time 
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so that the proper truth counters the 
'truth' tnat is made up by other 
people. 

Dr. M. S. AIle,.: I think that that 
is perhaps the greatest support of 
your view. 

Shri Tyagi: Lie goes longer. 

Shri Morarji Desai: My hon. friend 
Shri Nath Pai has a gitt of speaking 
which I do not possess. And what he 
is, he attributes to me. He said that 
I had said with a great flourish last 
time something. I am not capable of 
any flourish, which he is. He is a 
very finished speaker. I do not envY 
him, because, I do not believe that if 
one can make oratory, one is always 
very effective. I believe that facts 
are more effective tban oratory. That 
is what I have always believed in. 

8mi K. C. Sharma (Sardhana): A 
combination of both is better. 

Shri Morarji Desai: There cannot 
be all combinations in the world. 
Man is not supposed to be perfect and 
will not be perfect. If he is perfect, 
he wilI not be in this House. This 
also has to be remembered. 

I do seek perfection. But, I am not 
perfect, as none is. I would certainly 
like to get that gift if I can get it. 
But, if I cannot get it, I must acknow-
ledge that I have not got it. I would 
rather have the gift of facts rather 
than the gift of oratory. That is all 
I would say. I am trying to be parti-
cular about it. 

Shri Nath Pal: Are these two in.. 
compatible? 

Shri Morarji Desai: It does become 
incompatible when there is flourish 
and when there is ornamentation. 
Ornamentation is only there in order 
to cover up the ugly spots. Other-
wise, there is no ornamentation. 

He said in the course of his lett-
handed compliment to me that he 
found my photographs in several 
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houses. I do not know how many 
houses he visited. I am only sorry 
for him-he is my friend-that he 
only keeps such company. 

Shri Tyagi: Why did he go to such 
houses? 

Shri Morarji Desai: That is what I 
am saying: I am sorry he is keeping 
such company. 

Shri Nath Pai: Visiting some areas 
In the country and trying to do some 
good work is one of the few good 
things that we all of us learnt when 
we were in the Congress. Of course, 
doing of good things we carried with 
us when we left the Congress. 

Shri Morarji Desai: I am glad that 
he remembers the good things when 
he was in the Congress and I hope he 
maintains them. But, unfortunately, 
he has forgotten all of them and has 
taken to something new. But, if he 
thinks that these are the good things 
that he has carried with him, I wish 
he gave me the names of the places 
where he found this. That, he will 
not. 

Shri Nath Pal: I offer we visit those 
areas. 

Shri Morarji Desai: Because they 
are his supporters. He does not want 
to give up his supporters. I do not 
want to have such supporters. But, 
how many people can there be like 
that? That is what ought to be found 
out. I do not deny there are such 
people. Nobody can deny that there 
are such people. Nowhere in the 
world, not only here, at no time of 
history, can it be that such people can 
be at>sent. But, from that, to argue 
that this is what has happened to 
everyl>Ody can only proceed from 
oratory and from a mastery over 
language, not mastery over facts. 

Tha t is why also I did not touch 
his point last when 1 spoke in reply 
on the General debate, about concen-
tration of wealth which he referred 

to. I find that he wants me to do so. 
I am prepared to do so. He had 
taken certain figures at that time and 
when he spoke, he referred to a study 
by some economist in the Corporate 
sector in India and he said that the 
study showed that seven families 
controlled, of the total corporate 
assets in the country, as much as 35 
per cent. I believe he must have in 
his mind some other source also. 
Because, the study by Dr. Nigam and 
Dr. R. C. Chaudhuri does not make 
any statement of this kind. It must 
be some other which he must have 
referred to. In fact, one of the con-
clusions which emerges from Dr. 
Nigam's study is the growing import· 
ance of the public sector in the 
corporate sector, that is, Government 
companies. At the end of 1955_56, the 
total paid-up capital of all companies 
was Rs. 1,024 crores. Of this Gov-
ernment companies accounted for 
Rs. 66 crores only, that is, a little over 
6 per cent. Between 1955-56 and 
1960-61, the total paid·up capital of 
all companies at work increased to 
Rs. 1,725 crores and the share of 
Government companies went up from 
Rs. 66 crores to Rs. 545 crores. Thus, 
Government companies accounted for 
32 per cent of the corporate sector In 
India as against 6 per cent in 1955_56. 

There is another significant deve-
lopment in the working of the corpo-
rate sector, which has been brought out 
in that study, but which was not 
remembered. In 1956, 25 well-known 
managing agency houses managed 430 
companies, but in 1960, the number 
had come down to 198. The study 
also pointed out that 50 leading 
managing agencies were reported to 
be managing 508 companies in 1956 
as against which in 1960 they were 
managing 452 companies either as 
managing agents or as sp.cretarles an(f 
treasurers. 

The study shows that there was a 
marked diminution in the control of 
prominent managing agencies over 
the companies in 1960. 
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He made a point that among the 
30,000 registered companies, 0.4 per 
cent of the companies controlled as 
much as 35 per cent of their assets. 
He has overlooked, of course, that 
with the establishment of public 
sector companies, the corporate sector 
no longer means the private sector. 
In 1960-61, there were 62 Government 
companies with a paid-up capital of 
Rs. 50 lakhs and above and thus 
accounted for Rs. 541 crores of paid_up 
capital. The concentration in the 
corporate sector, therefore, should not 
be confused with the concentration in 
the private sector. 

If all these figures are taken pro-
perly and analysed, then the law of 
averages which was referred to by 
my hon. friend from Mathura will not 
be cited in a wrong way. That is all 
that I would say. It is true that 
statistics can be used in different 
ways, as is being done here with very 
great capacity. I cannot use any 
other adjective because that would be 
wrong. But we have got to use statis-
tics, and we do use them, but let us 
Use them with commonsense, with 
greater reality and with greater rela-
tion to facts. I do not know whether 
the story which was cited by my hon. 
friend opposite was actually a story 
from life. There are many stories 
which are given in every-day life 
either to entertain people or to ridi_ 
cule people. I do not know what my 
hon. friend wanted. But, at any rate 
this seems to be one of the two kin~' 
whi~h kind, I do not know; it is lefi 
to him to say. 

Sbri Nath Pal: Certainly, the AlCC 
Economic Review is not interested in 
running down the achievements of 
the Congress Government. I quoted 
Professor Hardial Singh, and I also 
quoted Mr. H. F. Cydal. This is not 
ornamentation, but these were cold 
facts and statistics quoted from 
authorities which I think normally you 
are expected to show respect for 
because the Econmic Review Of th~ 

Congress is supposed to present the 
best side of what you do. 

Shri Morarji Desai: I have great 
respect for all those gentlemen who 
have given these statistics. I am only 
trying to plead with my hon. triend 
that let him use them with greater-
reality and with a greater respect for 
actuality. That is all that I am say-
ing. I have full respect for all statis-
ticians, but that does not mean that 
all these learned statisticians are 
correct in everything that they say. 
That also has got to be considered. 
They are also human; they are also 
imperfect; they also deal with imper-
fect figures and statistics, and some 
account has got to be taken of that 
factor too. That is all that I want 
my hon. friend to remember. I do 
not say that he alone has erred in 
this; I also err; many others also err 
in it. But I cannot afford to take that 
view; I must take a realistic view 
because otherwise everything will go 
wrong. I do not say that nothing is 
going wrong; something must be 
going wrong, and that also is due to 
the imperfections from which one 
suffers, but one takes as much care as 
is possible to see that that does not 
happen. That is all that I am tryina 
to plead with my hon. friend. 

Even taking prohibition which was 
cited here as an instance of how 
things go wrong, I have spoken about 
it on some occasions. I do not want 
to speak at length on this now, 
because there is not much time, nor 
is this the occasion, but as to how one 
can mislead people, this is one of the 
very prominent examples. One of my 
hon. friends who spoke last has also 
referred to it. He referred to opium, 
this and that. There is smuggling of 
this and that. Who denies it? There 
is smuggling of everything, not only 
of liquor; there is sll'luggling of gold, 
of watches and of all sorts of articles. 

Shri K. R. Gupta: But on a very 
large scale, 30-40 per cent. 
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Shri Morujl Deal: Whatever may 
be the smuggling of liquor wherever 
it is done, the amount of liquor con-
sumed in the States where there is 
prohibition today is not one_tenth of 
what was consumed in the days when 
there was no prohibition. That is 
how it should be looked at and not 
from the angle from which it is being 
looked at. If hundred people were 
drinking at that time, today 20 may be 
drinking; giving an exaggerated 
figure, let us make it 30, if you like. 
But 70 per cent have been weaned 
away from it. Is that not an advant-
age for this country? Or are we going 
to take all the 100 the way the 30 
are there at present? My hon. friend's 
propaganda only strengthens the 30 
people and does not take note of the 
70 people. 

It 15 in the same lines that it is said 
that planning is cOOne in this country 
but nothing is happening, we are 
where we were, we have not changed 
at all, or if at all, we have gone down, 
as my hon. friend from Mathura said. 
He said that in days gone by the 
villages were very prosperous. May 
be about 300-400 years ago. But I 
did not know that in this century at 
any rate, the villages were very pros-
perous. At least I come from a village 
and know more of village life, of the 
very poor man's life, than my hon. 
friend. I do not know whether he has 
ever seen or cared to see a village. I 
do not know whether he has lived 
in a village. But I have. 

Shri lUislmapal Siqh: I am partly 
living even now in a village. 

Sbri MorarJi Desai: Therefore, it is 
no use trying to create this impression. 
If what I said last time is rememberr.d, 
it will be seen that it is not the claim 
of Government that we haVe brolll'!ht 
heaven on earth, that we have re-
moved all the evils, that WI! have made 
life here very hallPY for everybody. 
That is not what I said. I would 
rather repeat what I said: 

"No one contends that we rest 
content with what we have acbiev-

ed. But anyone Who looks around 
in our cities and villages, at our 
fairs and bazars, cannot fail to see 
the unmistakable signs of improve-
ment in the levels of living of our 
pe()ple. If one is SO inclined, one 
may look only at the ugliness of 
the poverty that still remains, and 
I for one would not want that we 
hsould shut our eyes to it. But 
the process of change has begun 
and it has begun wbere it counts 
most, amongst the lower rungs of 
society". 

This was what I said. This also can 
be disputed. I do not say it cannot 
be. I do not say that whereas it has 
begun in the lower rungs of so~iety, 
it has affected all members of the 
lower rungs. I have not claimed that. 
Government has never claimed that. 
But why do we forget the stage from 
which we started in this country? 
That is what we should remember. If 
We remember that, I do not think 
people will be so hard as they are 
hard today. 

I do not mind at any time all this 
criticism which is made, because all 
the criticism gives c,ne a sense o! re-
ality. But it also creates demoralis-
ation in the people. It is certainly the 
right and privilege of han. Members 
In this House and every citizen in 1he 
country to point out all the deficiencies 
from which Government suffers, and 
even to look at them through a mIc-
roscope. But it is also more theIr 
duty to see that people are not de:nor-
alised in this country, that people are 
not given such a sombre picture that 
they will have no heart left to work. 
It may be all right as a piece of pro-
paganda against the Con~ss Govern-
ment. But after all is that what my 
hon. friends want? Do my hon. friends 
want that there should be chaos In 
this country? Do my hon. friends 
want that there should be anart'hy, 
that there should be riots. thet there 
should be complete want of any peace 
or progress in this country? If they 
want it. I can understand this kInd 
of propaganda going on. But not tlJ 
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recognise the progress that has t.aken 
place and to say all the while that 
t.bere is nO progress in this country but, 
on the contrary, we have gone down, 
Is 1 am afraid, entirely using a politi-
c~l platform for only political purposes 
which are against the national inter-
ests. That is all 1 can say. No poli-
tical party, has a right of existenCe if 
it is not its aim to 1"Wl the Govern-
ment at sometime. Then, it does not 
lie in the moutli of :my political party 
to say anything which will demoralise 
lhe people or which will give them 
wrong education. 1 do not want that 
lhere should be no criticism. Let 
there ·be as much ~riticism as tht're 
could be but let there also be a re-
cognition of what has been done. To 
say that nothing hall happened in this 
country is simply being blind to facts. 
Wherever one goes, one sees evidence 
of progress. Look a~ even the amount 
of foodgrains that we nave produced. 
In this connection my hon. friend Shri 
Dwivedy said that we had provided for 
a target of 100 million tons and that 
we would not achieve it. I do not 
know why he made that definite state-
ment. 

8hri ,SareIldraBatb Dwivedy: I con-
cluded from your figures. 

Shri Morar;ii Desai: It is a wrong 
way. Do we want our people to pro-
duce it or not? If We want them to 
produce, let us not raise doubt$ from 
now. If we fail, certainly castigate 
us and remove us from here and do 
Whatever you like .... (InteT7'Uptions). 
We have said nothing like that; it is 
also wrong. In the Second Plan we 
had a target of 75 million tons at first 
and we raised it to 80 million tons. 
Even now people are talking that we 
had not reached it. We did reach 79:3 
million tons at the end of the Second 
PIan and there could be no better 
achievement under any planning. Yet 
my hon. friends go on saying that we 
have not reached the target. If we 
had reached about 80 million tons in 
the end of the Second Plan, why ~h('llid 
We not reacb HIO million tons .or even 
more at the end of the Third PIan? 
Ii is possible. Circumstances may arise 

and we may not succeed, that also is 
possible. But why should we stan 
with a losin, raee at all? How much 
time have we got? Vfe are racio, 
against time. 1 always say that be-
cause people will not have that pat-
ience always. Is it for Us to makt' 
them more impatient? If we make 
them more impatient we Will be sap-
ping the energies of the people. We 
want to increase their energies and 
also see that they are properly har-
nessed. It is true that we have not 
been able to giVe very gainful <om-
ployment to all the ~leople. WE haye 
not been able to remove the paltial 
unemployment that is there. Weare 
progressively doing it. How else are 
we consuming all 1he 80 million tons 
of foodgrains? In addition we i:nport 
three million tone of foodgrains every 
year. Unless it is all consumed by the 
people, how can there ever be consum-
ption of 80 million tons? We have 
increased our foodgraios production by 
32 per cent. The population has in-
creased only by 20 per cent. You 
may, therefore, say that 20 per cent. 
increase in population has taktn up 
the 20 per cent. increase in food grains. 
What about the extra production of 
12 per cent? Is it not consumEd by 
other people? By whom has it been 
consumed? It has been consumed by 
all those who were not getting a full 
meal in a day before. It is not that 
those who had more mQlley are eating 
more today. If they eat more they 
will die; they will not live. They 
were eating as much as they could 
even before and therefore it is not 
that they are consuming more today 
or they are buying more today. All 
this is purchased by all the other 
people and it is, therefore, that our 
average consumption of foodgrains has 
increased from 11 to 13 ,'r 14 ozs. It 
has gone up according to nne calcul-
ation, to 18 ozs, or 16 ozs. For me even 
14 is good enough because that i~ how 
we know we are progressin.l(. Wp 
should 1(0 for more consumption also. 
It was said that we were having 1800 
calories or 1600 calories 0:' something 
like that. I have been living in the 
last eighteen years only on 1400 
calories ...... (interruptions). If 1a 



10405 Demands JUNE 12, 1962 for Grants 

[8hri Morarji Desai] 
wrong to apply standards of w~ste 
here. Waste does not require more 
consumption or more calorie,., 'Ihere-
fore, let us not do this. 

An Bon. Member: In cold cou;1tries. 

8hri Morarji Desai: In cold coun-
tries you do require more. Here also 
in colder areas they do require more. 
It is only the average that I am talk-
ing of and not anything else. 

8hri Nath Pal: You get sustenance 
of being the FinanCe Minister here. 

8hri Morarji Desai: I have not al-
ways been the Finance Ministel' of 
India. I have been in a worse life 
than my hon. friend ha& ever dreamt 
of. Therefore, let him not say this. 
And even then, I have not suffered 
from the things which he suffered 
from. I have never suffered from 
any inferiority complex at any time, 
nor do I want to get any superiority 
complex because I am here in this 
House. I want to have a proper, sane 
complex; let us have a sane complex 
so that the people can have a sane 
complex. 

8hri Nath Pai: Let Us have an ade-
quate diet; we are not talking of 
eomplex, or politics. 

8hri Morarji Desai: That is what I 
am supplying to my hon. friend. It is 
the diet which he wants. He does not 
lack the other diet at all. He has more 
to spare. But this diet which he has 
not, I am supplying to him. If he does 
not want it, what am I to do? He is 
supplying to me and t am supplying to 
him. Let us excbange. 

Shri K. R. Gupta: You are challeng-
ing the medical authorities. 

ShrI MorarJi Desai: If I am challeng-
mg the medical authorities I have 
studied the subject as well as the 
meaieal authorities have done. And I 
am not going to take the second 
~lace in this matter at all, because it 
is my own life experience, the ex-

perience of my family and the ex-
perience of many others. I am not 
going to take unchallenged everything 
which every expert or the so-called 
expert says. After all, what ar~ ex-
perts in that sense? Therefore, it is 
not that one should always take every-
thing that is said by everybody else. 
My hon. friend cited from this au-
thority and that authority. They are 
welcome to do so. I have great res-
pect for all those authorities, but I 
have also some respect for 
my own eommon sense, and that is 
what I want to say. I hope my hon. 
friends have as great a respect for 
their common sense as for the authori-
ties from which they were quoting. 
This is what I want to plead. 

8hri Nambiar: We cannot accept 
1,500 calories as the standard. 

.shri Morarji Desai: I do not want 
you to accept it. I would like to give 
3,000 calories to all the people. I do 
not say that I want to giVe them only 
1,500 or 1,800 calories. Let them have 
as much as they want to consume. Let 
them be what my hon. friend looks 
like. That can be dcne. I have no 
objection to that whatsoever. But, 
after all, where are we and what are 
we to do? That is what we should 
consider. If we have gene from 11 
ounces to 14 ounces, should we not 
accept that we have gone so? Certair..-
ly you can ask for :nore. We are do-
ing that. But how will more be obtain-
ed? We can get more only if there 
IS more production, which we are try-
ing to do. 

My hon. friend Shri U. N. Dhebar 
said here and very rightly about bav-
ing a sense of proportion in what we 
are doing. Then he mentioned also 
about agricultural economy. He is 
right, but in my view only partially 
right. In the matter of agricultural 
economy, agricultural economy has not 
been neglected. But T do not say 
that it has come up to the level to 
which it should come up. There, I 
agree entirely. But let Us not be 
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impatient about it again. It is comma 
up. When we have got to uplift the 

millions of people who are engaged in 
agriculture, can we say that \\ e will 
bring them up to the standard where 
We want to bring them up imrr.ediate-
ly? Is it an easy task? Yet, we are 
doing that. 

When it was said that we are ne-
glecting the rural areas, W~ are for-
getting what We are doing to the rural 
areas. What have we done ill our 
planning? We have spent in the 

second Plan Rs. 530 crores on agricul-
ture and community uevelopment. 

Shri H. P. Chatterjee (Nabadwip): 
Wasted. 

Shri Morarji Desai: It is not that 
would be wrong. When my hon. fl'iend 
says that it is wasted, it is entil'ely 
wrong. He may say it is misused. 
Even then I would not ha'ie any quar-
rel with him. But, ail this Rs. 530 
crores have not gone down into the 
sea. If that had been Sll, it would be 
a waste. But that is not so. Why 
should they lose the sense of pro-
portion and try to make liS look small? 
They need not do that. After nil, the 
facts will speak for themselves. 

How have the foodgrains increased 
in quantity-from 50 million ton, in 
1950-51 to 80 million tons by the end 
of the second Plan? How has it hap-
pened? It did not happen hy itse.!f, 
SUo motu. And much more lands have 
not been brought into cultivation; ,~e 
have not much more land to bring into 
cultivation. Therefore, how has this 
happened? You might say that there 
is some waste or there may be some 
waste. But I do not agree with my 
hon. friend that it has been wasted or 
a large part of it or a major part of it 
has been wasted. A very small part 
may be wasted, as anything has to be 
wasted in parts. A part of the food 
that we eat every day is wasted, which 
my hon. friend knows and everybody 
knows. Nobody has yet been found 
who can show us a remedy by which 
that may not be wasted. As a matter 
of fact, if that waste is not talten out, 

you are ill. So, there is always a wast-
age factor, in the economy and in the 
world system as such, But it grows 
and regrows again. Ii'ol' that alSO, 
it is necessary that there is some wast-
age. But it is our business to see that 
the wastage is minimum and that it 
leads also to more growth and that 
wastage is not useless. That is all that 
I would like to say. That is how we 
should look at it. 

On major and medium irrigation, 
we have spent Rs. 420 crores. On 
village and small industries, we have 
spent Rs. 175 crares. 

Shri K. C. Sharma: He is more a 
logician. 

Sb.ri Morarji Desai: My friend says, 
am a logician. I have never taken 

logic in my life. I have not studied 
that. 

Shri K, C. Sharma: But you talk a 
lot of it. 

Shri Morarji Desai: That is common 
sense. Why do you confuse common 
sense with something else? I am only 
giving you common sense a.ld actual 
facts. I am not doing anything else. 
There is no greater logic than that. 
But why should one be afraid of logic? 
Do we want to be illogical? Do we 
want to be completely contradictory? 
Do we want to go away from facts and 
say something which is not true? 

Then, why cavil at logicians, being a 
logical man? 

Shri Raghunahh Singh (Varansai): 
Logic means common sense. 

Shri MorarJl DeAl: Sometimes; not 
always. 

In the second Plan, out of a total 
Plan outlay of Rs. 4600 crores, the 
amount spent on rural areas was 
Rs. 1955 crares. In the third Plan, out 
of Rs. 7500 crores, we are proposing to 
spend Rs. 3282 crores on rural areas. 
Therefore, let, it not be said that the 
rural areas are being neglected. They 
were neglected for many centuries 
Rnd they have been reduced to abject 
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poverty. I do not think there is more 
poverty anywhere else in the world. 
I am prepared to agree to that. 

Sbri M. L. Dwtvedi (Hamirpur): As 
compared to urban areas they are be-
ing neglected. 

Sbri Morarjl n-i: 'Chat was in the 
past, not now. 

Sbri M. L. DwiYedi: Even now. 

Shri Morarji Desai: Now they are 
not neglected. We have got to see 
that they also come up. It is again on 
the same line as my hon. friend from 
Mathura, said that ~o-operation must 
come from the people. Who deries it? 
Who has said it should come from 
somebody else? We have never said 
that co-operation should come from 
Government. It must haVe been his 
peculiar experience in MatllUra or 
U.P. that officials are connected every-
where with co-operative societies. 
That is not my experience in the State 
from which I come. There officials are 
not allowed to dabble in co-operative 
societies. They may help, but they 
are not dabbling in ~ctual management 
of co-operative societies. No co-opera-
tive banks are being managed. by any 
officials; they are managed by public 
people, by non-officials. That is what 
we want. We want to remove all 
the official control from co-operation. 
But before We do that, we havp. got to 
see that people learn it, that people 
are encouraged to have co-operation. 

Is co-operation going to fall from the 
heavens? What did my hon. friend do 
an the while when he mixed with the 
people in the villages? Why did he 
not teach co-operation to the people? 
Is it not a thing which requires to be 
Inculcated in the people? He did not 
(10 all that, but when we are trying to 
do It, he finds fault with us. Does he 
not want co-operation? If he wants 
co-operation, we should go on slowly, 
making the people take to it; by ac-
tually doing it. Otherwise, who is go-
Ing to learn co-operation? We ,.ere 
told by the British Government before 

that we wllre not fit to rule our coun-
try. Was that true? And, many of 
our people believed it. He is one of 
those people who think that we are 
not what we should be They have 
made Us believe that we are incompe-
tent in everything. That is not true. 
We are incompetent as long as we are 
not allOwed to do a certain thing or 
as long as We do not do a certain thing. 
The moment we begin to do It, we 
may falter, we may make mistakes,_ 
but we are bound to learn to be com-
petent. That is what we are trying to 
do. Therefore, in the matter of co-
operation also, there is no better way 
of life than the co-operative way of' 
life. My hon. friend also will agree. 
If he agrees, let him join us in taking 
to co-operation, not joining the party. 
I am not asking him to do that. We 
do not want it. 

Shrl Rem Barua (Gauhati): Why 
fight shy of it? 

Sbri Morarji Desai: He is very much 
welcome in his party. Let there be 
parties. Why do we ;,vant to have 
people from other parties. I do not 
want that. Everybody it free to have 
his own principles. 

Shri Krislmapal Singh: I may ten 
the hon. Minister that I am assoc\ate(l 
with one of them. 

Sbri Morarji Desai: But not In tbe 
right way, because he was cavilling at 
it all the while. If he had been rlg'ht-
ly associated I do not think this would 
haVe been said. Therefore, if you are-
taking also to co-operative agriculture. 
C4>-operative farming, it is as a c'lDclu-
sion to it and a necessary part of It 
that we will have to go to that. But 
we have to go to that by training peo-
ple in it, by making them take to It 
voluntarily by education, by actual 
example and not by force or fabar/fa8tf, 
as he said. There is no ;abardastl In 
co-operation, because then It Ig not co-
operation. I do not know whetber he-
was able to say this before 1948. H'e 
is saying it now, after We have attain-
ed freedom. '!'hat is What We bay. 
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enabled the people to do. That is 
what the Congress Government has 
done (InteTTUption). My hon. kiend 
said, let there be an impartial survey 
of the elections. Many people who 
came from outside here were present 
at the time of the elections. They 
have seen how the elections t()ok place. 

SJui ~lh Pal: Sir, the hon. Minister 
wants to be very factual. Does he not 
think it is a little exaagerated to say 
"we have enabled the "eople to talk 
like that"? We have our share in that 
enablement too. (InteTTUptions). 

Shri Morarji Desai: Who denies it? 

Shri U. M. TrIvedi: Most of liS had 
it. 

Shri Morarjl Desai: I do not deny 
it. I never denied it. Where have I 
denied it? I do not say that it has 
been my monopoly. But it has to be 
admitted that the Congress has a 
major share in it and others have a 
minor share. That mllst be admitted. 
That cannot be denied. 

Shri Nath Pai: Not the majority of 
the present CongresS'lIlen have that 
share. (InteTTUption). 

Shri Morarjl Desai: Let us not de-
teriorate into trying to call one an-
other names. I am prepared to say 
they will strengthen us. I have no 
objection to that. Sir a man who 
want to be wise learns' from every-
body. It is only one 'vho does not 
learn from anybody else that discards 
It. I do not want to discard. I want 
to learn from him. I want to be wise. 
One who wants to be wise tries to 
learn, that is all that I say. 

Shri B. P. Cbatterjee: You have 
mortgaged the whole country. Now 
let us bear about that. 

Shri !IIOrarji Desai: Here comes an-
other point, that I have Inlirtgaged the 
wlaole coul1ltry. This is apin the bur-
den of the song of my bon. friends 
there. Even though I have explained 
theae faets times 1\tI.thout number, 

there is a stol7-in fact, there are 
many stories like this-that if a man 
keeps his eyes closed even though be 
is not asleep, then nobody can awaken 
him. Even if the whole world comes 
and makes the whole noise he will 
not awaken. My hon. friend is in that 
cateaory. He has made up his mind 
about certain things and he does not 
want to hear anything else. I am pre-
pared to hear what he tells me, but 
he does not want to hear what I tell 
him. That is where the whole diffi.-
eulitly arises. (InteTTUption). But hear-
ing does not mean merely ear-phone 
hearing, hearing also means attending 
to it and trying to adopt what is good. 
That is what I mean by hearing. He 
talks of mortgage. What have we 
mortgaged ? 

Shri H. P. CbaUerjee: Mortgaged' 
the whole country. 

iIui IIorarji Desai: To whom have 
we mortgaged? 

8hr1 Bem Barna: Sir, what is the 
trouble with ear-phones? 

Shri Morarji Desai: I am not wor-
ried. (InteTTUption). 

Mr. Speaker: Order, order. 

Shri R. P. Chatterjee: He is provok-· 
jng. 

Mr. Speaker: But a repetition of it 
will not help. We have to hear him 
now. 

Shri R. P. Chatterjee: Let him alw· 
hear the answers. 

8hr1 Morarji Desai: The concern of 
the hon. Speaker is that I have only 
ten minutes more and nothing mo)re 
than that. His concern is that mare 
things will be left out if this happens. 

Shri Nambiar (Tiruchirapalli): 
Guillotine will also strike. 

SIui MoIarjt DesaII: lIy han. ftienct 
feelJr Imr.omfortable. What can I 40> 
to that? 
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[Shri Morarji Desai] 
Sir, what have we done? Which 

-country is there in the world which 
bas developed from an abject poverty, 
in which we are, to a better life with-
-out the help of other people or with-
out inviting capital from other coun-
tries? Not even Russia has been able 
to do it. No country has been able 
to do it. And what are we doing to-
-day? Was there any country in the 
.position in which we are today, O~ in 
which we were when we became i:l-
dependent? No other country has 
been like us, so poor and yet so cul-
tured . That has been our difficulty. 
Because we are so cultured because 
we believe in a democratic way of 
life we want all people should be 
heard and all people shouid have their 
aims and objects and their incentives. 
We want, therefore, that progress 
should take place in all directions and 
that is what my hon. friends also 
want. If we want to do that there 
should not be dispersal of energy 
which happens. 

Yet we have got to industrialise 
this country which my hon.. friends 
too want. Are machines going to fall 
from heavens? We have got to buy 
machines and other capital goods from 
outside, until we are in a position (0 
manufacture them ourselves. But we 
have no foreign exchange. Where 
are we going to get them from? Who 
is going to give it unless we earn it 
ourselves Or take loans from friendly 
countries, who are prepared to give 
them without any strings attached. 
There is no string attached to the loans 
we have taken. Is there any string 
.attached to the help we have obtainEd 
from Soviet Russia or from other 
.countries? Is there any string attach-
~d to the help we have got from the 
-United Kingdcnn, the United States of 
America or Germany? There is no 

-string attached. I have said this in 
America. I have said this in 
England and in Germany that we 
would rather prefer to be poor and 
remain poor, to getting assistance with 
strings attached. We are not going 
-to take anything where string is at-
iached. Let me say to the credit of 
.all those countries who are our frlenils 

and to whom we are thankful and 
grateful that they have not thought of 
doing anything like that so far &lid 
I do not think they intend to attach 
any strings. 

But after all those who help us are 
also interested in seeing whether the 
help is utilised and if they see to tbat, 
it cannot be called criticism. How 
can it be called criticism? Why 
should you attribute motives to peo-
ple who help us? That will be an 
ungrateful act on our part. If there 
is any such thing we need not take 
it. Nobody asked us to take it. But 
it would be ungrateful to people who 
are helping us liberally all these 
years. 

Therefore, there is no quesHon of 
mortgaging the country. Where does 
the question of mortgage arise? How 
does anybody prosper? If there is a 
poor man who wants to study and 
become a graduate he has to (ake 
a loan, if he does not get any 
money from anywhp,re. By ~ak;ng a 
loan be becomes a graaudte, uetters 
himself and pays off the loan. A 
businessman does nDt do busin~s3 on 
his OWn mDney. He does business 
from borrowed money from banks. 
He pays interest, he earns money ar,d 
repays the loan. In the same way 
countries dD the same thing. A coun-
try which does not gD on increasing 
it~ wealth after it borrows money, 
will certainly be bankrupt. 'Ihat is 
not what we are doing. We are build-
ing our assets. All these assets are 
there for all those who wish to see . 
If we are building up our assets it is a 
legitimate purpose for which we are 
using it. If we do nDt do it, then it 
is no use saying that we want to 
advance and make the lot of the poor 
man better. How is the lot of the 
poor man going to be bettered? If 
we take away all the wealth in the 
country and distribute it equany, we 
will all be paupers still and there 
will be nothing to distribute next 
year. That is not the way to be 
prosperous.. The way to be prOllJllli-
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DUS is to create more wealth, and then 
distribute it eqwtably. You cannot 
go on distributing it equitably unless 
sufficient wealth is generated. That 
also accounts for some of the dispari-
ties which we see. These dispa~ities 

cannot disappear immediately, because 
we have got to create wealth before 
we distribute it properly. Unless 
there is sufficient wealth to distribute, 
we cannot distribute it equitably evey-
where. While creating it we want to 
see, we are trying to see and we have 
got all the controls to see that there 
is no concentration. But these should 
not act as a weight on the develop-
ment of the country or the economy 
Of the country. That is what we are 
dong today. These are the laws 
which have been passed and theso'! are 
the regulations through which we are 
acting. 

Therefore it is no use saying that 
we are mortgaging our country. On the 
contrary. we are building up far more 
assels than what we are borrowmg 
and that is going to be repaid with 
interest. That is what is being done. 
Of course, there have been some 
grants also from some countries, but 
we have 'lot gone and asked for 
grants. We have never gone and 
asked for any grants. We have cer-
tainly negotiated loans, but we have 
not negotiated grants at all. But if 
grants come, I am not going to say, 
"I do not want grants". I am not 
going to be arrogant like that and say, 
"No, no; I do no want it." But what 
I will do is that I will take grants, 
will utilise those grants for benefit 
here and then give grants to others 
similarly situated who are also m need 
of help. That is what we try to do. 
Even though we are in this poor con-
dition, we try to help our neighbours 
at some cost to us. We give them 
technicians. We give them money. 
We are not obliging them in any w.ay. 
We are doing that as neighbours, as 
a good deed as we have got to do 80 
that we also deserve it. That is what 
we do. That is how we shouJd go 
.aDDut it. But instead of doing that 
In season and out of season it is said 
that we are mortgaling ourselves. I 

would only say that tkose who say 
it are only unkind to themselves and 
not to others because it is not a fact 
and it is not in consonance with 
actuality. 

Then the last thing that I wanted 
to touch was about disparities in the 
States. About planning my hon. 
colleague has already spoken and 
therefore I do not want to repeat 
anything ilPout it. But about the dis-
paI'tiy of States I wanted to speak 
last, that is, in the little time left to 
me, so that there too some confusion 
may disappear. I do not start with the 
thesis that there is no dispartiy. There 
is dispartity. There are great dis-
parities in this country. Not only 
between State and State but in the 
States themselves there are dispari-
ties between areas and areas. In the 
same district there are disparities. In 
the same tal'Uka there are disparities. 
Therefore there are disparities wruch 
we have got to get over. How will 
we get over these disparities? '/lrm 
we do it by merely putting down those 
which are a little better off and mak-
ing others come up to them? Are we 
going to do that? If we try to do that, 
nobody will come up. Unless more 
wealth is generated more quickly in 
areas where it can be generated, we 
cannot help the poor people "Nho re-
quire to be helped. Who is going to 
give that money to them and how are 
they going to get up? Therefore we 
have got to see that they also get up 
but at the same time others ilio come 
up. That has been the aim of plan-
ning and consisteilitly during the last 
two Plans we have done that. In the 
Third Plan aiso we are following that 
in action. This will be "seen froon the 
figures that I will give you. 

How is this disparity to be assessed? 
That also is a very difficult matter. 
We can assess it on the per capita in-
come in each State, but we have oot 
got very reliable figures also tbout 
this because every State has not done 
this. But from some assessment which 
was done in 1958-57 we have founll 
that ten states had done it. Of those 
10 States, six are comparatively poor 
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and four are comparatively better than 
the others. Lt is not that they are also 
not poor. Of the remaining States 
two may be classified as better and 
three may be classified in a worse 
condition. That means, six States 
would be in a better condition and 
nine States would not be in a good 
condition. In this category, therefore, 
will fall those nine States. When I 
say that these nine States are back-
ward States, ne>body would quarrel 
with me because there is a competition 
in being called backward in this coun-
try. At any rate, as I see it these nine 
States would be Andhra Pradesh, 
Bihar, Jammu and Kashmir, Kera1.a, 
Madhya Pradesh, Mysore, OrisS3, 
Rajasthan and UP. 

Shri Banamanthaiya 
City): UP? 

Shri Morarl Desai: Yes. 

(Bangalore 

An Hon. Member: UP is the most 
backward. 

Shri Monarji Desai: Its peT capita 
income is low. That is w"nat my hon. 
friend there has said. It is precisely 
in these States that per capita outlay 
on their plans during the Third Plan 
period has been proposed to be sub-
stantially stepped up. As against an 
increase of 95 per cent. In the per 
capita outlay on the plans of all 
States combined tbe Third Plan pro-
vides for a step up of 104 per cent. 
in Bihar, 200 per cent. in Jammu and 
Kashmir, 121 per cent. in Kerala, 107 
per cent. in Madhya Pradesh. 141 per 
cent. in Rajasthan and 117 per cent. 
in UP. The relatively larger step-up 
to these relatively economically less 
developed States is intended to pro-
mote their faster growth as compared 
to other States. To ensure that the 
required step-up in per capita outlay 
on State plans materialises, a corres-
ponding step-up bas also been provid-
ed for in per capita Central assistance 

. to these States. As against an increase 
of 131 per cent. jn per capita Centnll 
asamanee to all StsItes oomblned, the 

provision for peT capita Central IU8is-
tance under the Third Plan bas been 
stepped up by 163 per cent. in Bihar, 
210 per cent. in Jammu and Kashmir, 
220 per cent. in Kerala, 239 per cent. 
in Madhya Pradesh, 189 per cent. in 
Rajasthan and 178 per cent. In U.P. 

In contrast, the step-up in both per 
capita Plan outlay and per capita 
Central assistance has been relatively 
much less in the case of the more 
advanced States. When I say this, of 
course there is a danger, and a reality 
also, that these States will quarrel 
with me that we are not helping 
them as much as we shOUld. 

For instance, the Third Five Year 
Plan provides for a step-up of 76 
per cent. in per capita outlay in the 
plan of West Bengal and 113 per cent. 
in the per capita Central assistance. 
In Punjab the per capita outlay on 
the State plan is to be stepped up by 
59 per cent. and Central assistance by 
46 per cent. Madras is another in-
stance where the step-up in per capita 
Plan outlay works out to 66 per cent, 
while in Central assistance it is 10~ 
per cent. 

Under the Third Plan the Cen-
tral assistance as a proportion of 
the State plan works C'.It to 
as much as 73 per cent. in Assam, 83· 
per cent. in Jammu and Kashmir, 66 
per cent. in Andhra Pradesh, 65 per 
cent. in Bihllr, 86 per cent. in Kerala, 
69 per cent. In Madhya Pradesh, 83 
per cent. in Oris~a and 66 per cent. in 
Rajasthan. 

Against these, the Central assist-
ance amounts to only 44 per cent. in 
Ma'harasbtra, 48 per cent. in Gujarat 
and 58 per cent. in Punjab. These 
States are considered to be relatively 
more advanced Stat~~, and thE'retore 
this is done. 

The outlay on the States' plans 
represents only one balf of the total 
Plan outlay. In fact. the corrective 
lDfIuence emanatfng from the Centre's 0_ pJaa Is WI7 hlP. '!'be State-
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wise distribution of the Centre's 
plan expenditure is Dot available. 
The bulk of this expenditure. how-
ever. is in the field of transport and 
communications and industrial deve-
lopment. 

Data on Central Government·s in-
vestment in commercial and indus-
trial undertakings are available. and 
this shows that the bulk has gone 
to the relatively less developed States 
in this matter also. 

Therefore U will be Been that we 
are doing everyfhing that we can to 
see that these backward States come 
up, and also the States which are re-
latively more advanced also advance 
so that they help the other States in 
coming up. Therefore. when my hon. 
friend from Maharashtra complained 
about Maharashtra being neglected, I 
would say that he should be happy 
that his State is there. It has a capa-
city which helps other people. and 
therefore it will come up more 
quickly. That is how he should look 
at and not merely look at it in a race 
for getting things and in being called 
backward. I would consider that it 
would be wrong to call oneself back-
ward. When one calls oneself back-
ward. one can never be forward. 
Therefore we should remove this 
word, if at all we can. But in the 
realities of the situation in which we 
are, we have got that condition and 
therefore we have to take it into 
account. This is how we tackle this 
in the Planning Commission. 

I hope. Sir. that this will give at 
any rate a sense of reality and of facts 
to my hon. friends. Then I shall al-
ways welcome from them their cri-
ticism and their suggestions which 
are always given full respect. 

17 brs. 

Mr. Speaker: I shall now put the 
Cut Motions to the vote of the House. 

AI! the OUt Motiou wet'e put and 
negati"ed. 

Mr. Speaker: The question is: 

"That the respective sums not 
exceeding the amounta shown in 
the fourth column of the Order 
Paper. be granted to the President, 
to complete the IIUIllS necessa!'y to 
defray the charges that will come 
in course of !payment during 
the year ending the 31st day of 
March, 1963, in respect of the 
heads of demands entered in the 
second column thereof against 
Demands Nos. 23 to 38 and 117 
to 123 relating to the Ministry 
of Finance." 

The motion was adopted. 

£The motions M Demands for Grants 
which were adopted btl the Laic Sabha 
!Ire reproduced below. Ed.] 

DEMAND No. 23-MnmITRY OF FINANCE 

''That a sum not exceeding 
Rs. 1,35,24,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963, in 
respect of 'Ministry of Finance· ... 

DEMAND No. 24--CUSTOMS 

''That a sum not exceeding 
Rs. 3,00 66.000 be granted to the 
Presid~t to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963, in 
respect of 'CUSlom3'." 

DEMAND No. 25-UNION ExCISE 
DuTIEs 

''That a sum not exceeding 
Rs. 7,36,62,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963. in 
respect of 'Union Excise Duties· ... 



Demands JUNE 12, 1962 fOT Grants 

DEMAND No, 26-TAXES ON INCOME 
INCLUDWG CORPORATION TAX, ETC, 

"That a sum not exceeding 
Rs, 4,66,75,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963 in 
respect of 'Taxes on Income in-
cluding Corporation Tax, etc.'," 

DEMAND No. 27--STAMPS 

''That a sum not exceeding 
Rs. 2,06,11,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963. in 
respect of 'Stamps',n 

DEMAND No. 2&-AUDlT 

"That a sum not exceeding 
R,. 9,32,16,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963, in 
respect of 'Audit'." 

DEMAND No. 29--CURRENCY AND 
COWAGE 

"That a sum not exceeding 
Rs. 13,37,81,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963. in 
respect of 'Currency and Coinage· ... 

DEMAND No. 30--MwT 

"That a sum not exceeding 
Rs. 1.92,29.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963, ill 
respect of 'Mint·, .. 

DEMAND No, 31-PENSIONS AND 
OTHER RETIREMENT BENEFITS 

"That a sum not exceeding 
Rs, 3.74.99.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March. 1963. in 
respect of 'Pensions and Other 
Retirement Benefits· ... 

DEMAND No. 32---TERRlTORIAL AND 
POLITICAL PENSIONS 

"That a sum not exceeding 
Rs. 18.57,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963, in 
respect of 'Territorial and Politi-
cal Pensions'." 

DEMAND No,33-0PIUM 

"That a sum not exceeding 
Rs. 44.33,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963, in 
respect of 'Opium· ... 

DEMAND No. 34--0THER REVENUE 
EXPENDITURE OF THE MINISTRY OF 

FINANCE 

"That a sum not exceeding 
Rs. 41,55,96,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
!he 31st day of March, 1963, in 
respect of 'Other Revenue Expen-
diture of the Ministry of Fin-
ance'." 

DEMAND No. 35-PLANNING COM-
MISSION 

"That a sum 
Rs. 71.42,000 be 

not exceeding 
granted to the 
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President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st· day of March. 1963. in 
respect of 'Planning Commis-
sion'." 

DEMAND No. 36-GRANTS-IN-Aro 
TO STATES 

"That a sum not exceeding 
Rs. 1,16,91,04,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in courSe of 
payment during the year ending 
the 31st day of March, 1963, in 
respect of 'Grants-in-aid to 
States· ... 

DEMAND No. 37-MIscELLANEOUS 
ADJUSTMENTS BETWEEN THE 
CENTRAL AND STATE GoVERN-

MENTS 

"That a sum not exceeding 
Rs. 19,09,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963, in 
respect of 'Miscellaneous Adjust-
ments between the Central and 
State Governments· ... 

DEMAND No. 38--PRE-PARTITION 
PAYMENTS 

"That a sum not exceeding 
Rs. 8,66,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963, in 
respect of 'Pre-Partition Pay-
ments'." 

DEMAND No. 117--CAPITAL OUTLAY 
ON THE INDIA SECURITY PRESS 

"That a sum not exceeding 
Rs. 31,25,000 be granted to the 
President to complete the sum 
necessary to defray the charges 

which will come in course of 
payment during the year ending 
the 31st day of March, 1963. in 
respect of 'Capital Outlay on the-' 
India Security Press· ... 

DEMAND No. 118--CAPITAL OUTLAY 
ON CURRENCY AND COINAGE 

"That a sum not exceedin&" 
Rs. 7,40,48,000 be granted to the 
President to complete the sum 
necessary to defray the chargs· 
which will come in course of· 
payment during the year ending-
the 31st day of March, 1963, in 
respect of 'Capital Outlay on-· 
Currency and Coinage· ... 

DEMAND No. 119--CAPITAL OUTLAY 
ON MINTs 

"That a sum not exceeding 
Rs.. 4,85,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of' 
payment during the year ending 
the 31st day of March, 1963, in 
respect of 'Capital Outlay on 
Mints'." 

DEMAND No. 12O--COMMUTED VALUII": 
OF PENSIONS 

''That a sum not exceeding 
Rs. 1,73,39,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending. 
the 31st day of March, 1963, in 
respect of 'Commuted Value of 
Pensions'." 

DEMAND No. 121----OrHER CAPITAl.. 
OUTLAY OF THE MINISTRY 01' 

FINANCE 

"That a sum not exceeding 
Rs. 50,60,62,000 be granted to the 
President to complete the sum· 
necessary to defray the charges. 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963, In 
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respect of 'Other Capital Outlay 
of the Ministry of Finance· ... 

DEMAND No. 122-CAPlTAL OuTLAy 
ON GRANTS TO S'l'ATIIII PaR 

DEvELoPMENT 

''That a sum not exceeding 
"Rs. 18.99.00.000 be granted to the 
:President to complete the sum 
necessary to defray the ebarges 
'which will come in course of 
payment during the year ending 
·the 31st day of Mareb., 1963. in 
.respect Of 'Capital Outlay on 
Grants to States for Develop-
.JIlent·.u 

-nEMAND No. 123-LoANs AND 
ADVANCES BY THE CENTRAL 

GoVERNMENT 

''That a sum not exceeding 
Rs. 99,73,06.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963. in 
respect of 'Loans and Advances 
by the Central Government· ... 

Mr. Speaker: The question is: 

''That the respective sums not 
exceeding the amounts shown in 
the fourth column Of the Order 
Paper be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that 
will come in course of payment 
during the year ending the 31st 
day of March, 1963, in respect of 
the heads of demands entered in 
the second column thereof against 
Demands Nos. 105, 106, 144 rela-
ting to the Department of Atomic 
Energy, Demand No. 107 relating 
to the Department Of Parliamen-
tary Affairs, Demand No. 108 
relating to Lok Sabha, Demand 
No. 110 relating to Rajya Sabha 
and Demand No. 111 relating to 
the Secretariat Of the Vice-Presi-
~ent." 

The motion was adopted. 

[The motions for Demands for Grants 
whieh were adopted by the Lo1r. 
Sabha are reproduced betow.-Ed.1 

DEMAND No. l05-DEPARTMENT OF 
ATOMIC EN1:RGY. 

That a sum not exceeding 
Rs. 12,05,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963, in 
respect of 'Department of Atomic 
Energy' . 

DEMAND No. l06-ATOMIC ENJ:aGy 
REsEARCH 

That a sum not exceeding 
Rs. 5,82,27,000 ,be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963, in 
respect Of 'Atomic Energy 
Research'. 

DEMAND No. 144-CAPITAL OuTLAy OF 
THE DEPARTMENT OF ATOMIC ENERGy 

That a sum not exceeding 
Rs. 6,20,74,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963, in 
respect Of 'Capital Outlay of the 
Department of Atomic Energy'. 

DEMAND No. 107-DEPARTMENT OF 
PARLIAMENTARY MFAmS 

That a sum not exceeding 
Rs. 2,21,000 be granted to the 
President to compl'!te the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963, in 

respect of 'Department of Parlia-
mentary Aflairs'. 
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DEMAND No. I~LoK SABRA 

That a sum not exceeding 
Rs. 74,97,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963, in 
respect of 'Lok Sabha'. 

DEMAND No. 1l0--RAJYA SABHA 

That a sum not exceeding 
Rs. 29,27,000 be granted to the 
President to complete .the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st dav of March, 1963, in 
respect of ;Rajya Sal;ha'. 

DEMAND No. 111-SECRETARIAT OF THE 
VICE-PRESIDENT 

That a sum not exceeding 
Rs. 61,000 be granted to the 
President to complete the sum 
necessary· to defray the charges 
which will come in course of 
paymoot during the 'year ending 
the 31st day of March, 1963, in 
respect of 'Secretariat of thf 
Vice-President'. 

17.01 hrs. 

·APPROPRIATION (No.2) BILL, 
1962 

The Minister of Finance (Shri 
!II ~arji Desai): I beg to move for 
Icavl' to introduce a Bill to authorise 
payment and appropriation of certain 
sums from and out of the Consoli-
dated Fund of India for the services 
of the financial year 1962.63. 

Mr. Speaker: The question is: 

"That leave be granted to intro-
duce a Bill· to 'authorise payment 
and appropriation of ,certain sums 
from and Otlt of the Consolidated 

Fund of India for the services of 
the financial year 1962·63." 

The motion was adopted. 

Shd Morarji Desai: 
the Bill. 

I also beg to move: 

introducet 

"That the Bill to authorise 
payment and appropriation of 
certain sums from and out of the 
Consolidated Fund of India for 
the services of the financial year 
1962-63, be taken into considera· 
tion." 

I have nothing to say about it because 
this relates to all the Demands which 
have been sanctioned by the House. 

Mr. Speaker: The question is: 

"That the Bill to authorise pay-
ment and appropriation of certain 
sums from and out of the Consoli_ 
dated Fund of India for the ser-
vices of the financial year 1962·63 
be taken into consideration." 

The motion was adopted. 

Mr. Speaker: The question is: 

"That clauses 1 to 3, the Sche-
dule, the Enacting F!1rmula and 
the Long Title stand part ot the 
Bill." 

The motion was adapted. 

Clauses 1 to 3, the Schedule the 
Enacting Formula and the Long Title 

were added to the Bill. 

Shri Morarji Desai: I beg to move: 

"That the Bill be passed." 

Mr. Speaker: The question Is: 

"That the Bill be passed." 

The motion ,. "3 ~dopted. 

·Published in Gazette of India Extraordinary, Part II Section 2, dt> 
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